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ORISSA ACT No. 4 OF 1958

THE ORISSA ANCHAL SASAN ACT, 1955

[ Received the assent of the Governor on the Srd March 1956, first publis
shed in an Batraordinary issue of the Orissa Gazette, dated the
12th March 1956)

AN ACT TO PROVIDE FOR DECENTRALISED ADMINISTRA-
TION OF LOCAL AREAS BY OCONSTITUTING .
- ANCHALS AND ANCHAL SASANS THEREFOR
IN THE STATE OF ORISBA

WHEREAS it is expedient to provide for decentra-

lised administration of loecal areas by consti-
tuting Anchals and Anchal Sasans therefor in the
State of Orissa ;

It ishereby enacted by the Legislature of the
State of Orissa in the Sixth Year of the Republic
of India as follows :— ' '

CHAPTER 1

Short title, 1. (1) This Act may be called the Orissa Anchal

extent and
e mmomoo. Sagan Act, 1958, *
ment,

{2) It extends to the whole of the State of
Orissa. '

(3) This section and section 4 shall come into
force at once and the remaining sections shall
come into force in such area and on such date as
the State Government may by notification uander
section 4 declare to be an Anchal. :

Enao tments 2, On and from the date of the notification, if
ropeslod.  any, a8 aforesaid on which the remaining provisions
of this Act come into force in any Anchal the
enactments specified in Schedule I and Schedule II
so far as they are in force in the State of Orissa

*For Statement of Objects and Reasona see Orissa Gazelie exiraordinary, dated the 4th April 1058,
nd for 8. C, R, see Orissa Gazette, Extraordinary, dated the 6th August, 1955
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shall from the date of the notification stand repealed
to the extont mentioned in the third column of
Schedule I and amended to the extent mentioned . in
the third column of Schedule IT in their application
to the said Anchal :

.. Provided that such repeal shall not affect the
validity of anything done or suffered or any right,
privilege, obligation or liability acquired, acorued or
incurred, or revive any office, authority or thing
abolished or extinguished, under the enactments
aereby repealed :

Provided further that until a new assessment is’

made under this or any other Act,. any assessment,
at6 or tax or any other levy which was in force in
an Anchal in pursuance of the provisions of the

enactments specified in Schedule I shall continue to -

remain in force and all sums due or that may fall
due on account of such agsessment, rate or tax or
other levy shall, subjeet to the provisions of
Chapter VIII, be realised in the manner prescribed.

3. In this Act unless there is anything repugnant
in the subject or context— . _ .

(8) © Additional® District Magistrate > means
the Additional District Magistrate of the district and
where there are more than one Additional District
Magistrate in the district, the Additional District
Magistrate who is specially empowered by the State
Government under this Act H

(i) ‘Agricultural year’ means where the

Oriya year prevails, the year commencing on the first
day of Baisakh of the Oriya year, where the Fasli
year prevails, the year commencing on the first. day
of July and where any other year prevails, for
agricultural purposes, that year ; :
Ezplonation—In the event of any question as
to the particular agricultural year in any area the

notification by the Board of Revenue on this behalf'

shall be conclusive ;

(#%) “‘Anchal’ means the area declared to be
an Anchal under section 4 ;

(w) ‘Anchal Executive Officer’ means an Officer
appointed as such under section 79 ;

(v) “Anchal Fund’ means the fund constituted
under section 160 ;

(v¢) ‘Anchal 8abha’ means the Sabha consti-
tuted under seotion 9 ;

(v44) ‘Anchal Sasan’ means the anthority consti-
tuted under section 4 ;
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(viti) ‘Area of Representation’ means the area
80 formed under section 8 ;

(¢z) ¢ Centralised Pension Fund ® means the
fund specified under section 82 ;

_ {x) ¢ Competent Education Authority * means

the authority specified by any law for the time
being in force controlling education to act in the
matter in reference ;

(22} “District Board’ means the body constituted pengal aes
for the local administration of the district LT of 1888,
under the Bibar and Orissa Local Self-Govern- XIV of 1920
ment Act, 1885, the Madras Local Boards Act, 1920 Oisw A<t
and the Sambalpur Local Self-Government Act,

1939 ;.

{xi%) ¢ Executive Committee * means the com-
mittee constituted under section 87 :

(x44%) © Grama Panchayat °, ‘Grama Sabha’ and
‘Grama Fund’ shall have the meanings assigned to
them under the provisions of the Orissa Grama .
Panchayats Act, 1948 ; A,
(xiw) ¢ Joint Committee > means the committee
congtituted under section 66 ;

(wv) ¢ Municipality ° means a municipality oriss Acs

constituted under the Orissa Municipal Act, 1950 ; REIIL of

(2v1) ¢ Notified area ’ means any area notified

as such under section 417 of the Orissa Municipal Act, Orissa Aet
1950; - XXI11of

. 1950,
_(xwid) ¢ Prescribed ’ means prescribed by rules
made by the State Government under this Act ;
(aviis) * President ‘'means any person presiding
over a meeting of the Anchal Sabha or any of its
Committees ;

_ (ziz) ‘Provident Fund’® means the fund
specified under section 82 ; :

(#x) ‘ Resident’ with all its grammatical
variations and cognate expressions means, a person
who (%) resides %erma.nentyly in the Anchal ; or (if) has
his dwelling house within its local limits and
occasionally visits it ; or (¢¢4) having no dwelling
house of his own resides in a building or a part of
the building situated within its limits for not less
than six months during the calendar year immediately
freceding the year in which the election is held ; or
{v) maintains within such limits a dwelling house
ready for occupation in charge of servants and
occasionally occupies it ;
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(zx1) ¢ Special Committee * means a Commit-
tee constituted under section 63 ;

(zzii) ¢ Technical Advisers ’ meahs advisers
nominated§as such under section 88 ;

{wxisi) ¢ Village ’ means any area recorded as a
village [in fthe}Revenue records of the district in
which it is situated ; and

(zxiv) ¢ Year ’ means the year commencing on
the lst day of September.

4. The State Government may by notifieation
declare, for the purposes of this Act, any compact
local ares unot averlapping the boundaries of a
district to be an Anchal and specify the name of the
Anchal and constitute an Anchal Sasan for the same :

Provided that the State Government may after
making such enquiry and in such manner as may be
prescribed, by notification, (¢} exclude from any
Anchal any area comprised therein, or (¢4) include in
any Anchal any area contiguous to the same
and within the same district, or (4i¢) cancel or modify
a notification under this section, or (év) alter the name
of any Anchal :

Provided further that the area within the juris-
diction of any of the Municipal Councils specified in
Schedule ITI to this Act shall not be included in any
Anchal.

5. Every Ancbal Sasan shall be a body corporate
by the name of the Anchal for which it is constituted
and shall;have perpetual succession and a common -
seal with power to acquire and hold property both
movable and immovable and subject to the provisions
of this; Act or of any rules made thereunder, to
transfer any propert¥ held by it, to enter into
contracts and to do all other things necessary for the
purpose of carrying out the provisions of this Act and
may sue and be sued in its corporate name.

6. There shall be for every Anchal Sasan an
Anchal Sabha as hereinafter constituted and save as
otherwise expressly provided by or under this Act the
powers, duties and funotions of the Anchal Sasan
shall be exercised, performed and discharged by the
said Anchal Sabha :

Provided that pending the formation of -an
Anchal Sabha the State Government may nominate
an Officer not below the rank of a Deput
Collector who shall exercise all the powers on beha
of the Anchal Sabha subject to such general orders
or special directions as the State Government may
from time to time issue in this behalf.
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7. Save as otherwise expressly provided by or
under this Act, the executive power of the Ancha
Sabha for the purpose of carrying out the provisions
of this Act shall be exercised by the Anchal Executive
Officer appointed under section 79, who shall act
under the authority of the said Anchal Sabha.

8. On the declaration of an area as an Ancha
under section 4 the State Government shall notify the
division of the Anchal into areas of representation for
the constitution of an Anchal Sabha in the following
manner :—

(a) the area within the jurisdiction of "a
Municipal Council, Grama Panchayat or a Notified
Area Council shall each be an area of representation ;

(b) all villages not falling within a Grama Pan-
chayat or any Municipality or Notified Area Counci
shall be grouped into different compact areas each
having a population of not less than two thousand
but n  exceeding four thousand inhabitants and each
such area shall be an area of representation.

9. . n Anchal Sabha shall consist of—

(@) Members duly elected under section 10 ;
and

(b) Members duly co-opted in the prescribed
manner under section II for special representation of
women, Scheduled Castes, or Scheduled Tribes.

10. (1) Within fifteen days of the declaration
of the division of an Anchal into areas of representa-
tion, the Collector shall call upon each
Grama Panchayat and each Municipality or Notified
Area Council within the Anchal te duly elect from
jamongst the persons esiding within their respective
urisdictions, a repre sentative to the Anchal Sabha
and such Grama Pan chayat, Municipality or Notified
Area Council shall thereupon elect a representative
n the prescribed manner :

Provided that nothing herein contained shall
debar & : emberi or councor, as the case may be,

of such Loczl authority frombeing so elected to thel
Anchal Sabha. :

(2) For an area ofr epresentation for which there
isno Grama Panchayat, Municipality or Notified Arel
Council, there shall be elected in the presscribed
manner a representative from amongst the personal

ordinarily residing in the said area,to the Ancha
Sabha,
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11. If in an Anchal the election does not
return a representative of a Scheduled Caste,
or a woman and in Anchals specially notified
by the State Government in this behalf, a
Member belonging to the Scheduled tribe, the
Anchal Sabha shall co-opt in the prescribed manner
a Member ordinarily residing in the Anchal
from each of the class or classes not represented.

Explanation-—A person shall be deemed to
reside ordinarily in an Anchal if he (i) resides
permanently in the Anchal ; or (4¢) has his dwelling
house within its local limits and occasionally visits
it ; or (¢42) having no dwelling house of his own resides
in a building or a part of the building situated
within its limits for not less than six months
during the calendar year immediately preceding
the year in which the election is held ; or (iv) main-
tains within such limits a dwelling house ready for
occupation in charge of servants and occasionally
occupies it. :

12. (1) A Member elceted for an area of represen-
tation under sub-section (2) of section 10, or sub-
section (3) of section 13, or co-opted under section 11,
shall not hold office for more than three years. The
Anchal Executive Officer shall at such time and in
such manner as may be prescribed, take steps before
the expiry of the term of office of such elected or
co-opted Member for the election or co-option of a
successor, as the case may be.

(2) Notwithstanding anything contained in this
Act or any rule made thereunder an outgoing Member
of the Anchal Sabha shall continue to hold office
until his successor enters upon the office in accor-
dance with the provisions of this Act.

13. (1) Whenever a Grama Panchayat, Munici-
pality or Notified Area Council has been abolished,
superseded or dissolved, as the case may be, or where
the membership in such Local authority, of a
representative elected under section 10 expires by
efflux of time or ceases otherwise, the representative
elected by such Local authority under the said section
shall cease to hold office in the Anchal Sabha. Ifsuch
a Grama Panchayat, Municipality or Notified Area
Council is mnot formed or reconstituted, within the
prescribed time in the area of representation, the
Anchal Sabha may, in the prescribed manner, co-opt
a Member from the said area, who shall continue to
hold office pending such formation or reconsti-

tution,

B o



Publicadton

in the
Ganetie,

el

41

(2)If a Grama Panchayst, Municipality or
Notified Area Council is formed newly in an Anchal
¢o-terminus with one or more areas of representation,
the Members elected under sub.section (2)of section
1u for such area or area. of representation of the
Anchal shall vacate the seat from the date on which
the notification of election of a representative. from
the newly formed Local authority to the Anchal
Sabha is published. \

(3) If a Grama Panchayat, Municipality or
Notified Area Council is newly formed in an Anchal
and ite area instead of being co-terminus with the ares
or areas of representation overlaps other area or
aress. so as to include & portion or portions thereof in
the newly formed Grama Panchayat, Municipality or
Notified Area Council, the Members elocted under
sub-section (2) of section 10 prior to such overlapping
for such area or areas of representation shall cease to
hold office from the day of re-election as hereinafter
provided.

Thé State Government shall, consequent to such

overlapping redistribute  the area or areas of re-

presentation as new areas of representation under
olause (&) of section 8 and Members shall be re-elected
for such aress in the manner provided in sub-
section (1) of section 10,

. (4) Within fifteen days of the first meeting of
the Grama Panchayat, Municipality or Notified Area
Council newly formed or reconstituted by a general
election the Ainchal Executive Officer shall call upon
the Grams Panchayat, Municipality or Notified Area,-
Council to elect its representative in the preseribed
manner to the Anchal Sabha and the Grama
Panchayat, Municipality or Notified Area Council

concerned shall elect such representative in the
prescribed manner, '

(5)Xfa seat in an Anchal Sabha falls vacant
ander the provisions of this Act or rules made there-
under, the Anchal Executive Officer shall call upon
the area of representation concerned to elect or move
the Anchal Sabha to co-opt, a8 the case may be,
a new representative to the Anchal Sabha.

14. (1) On the first election of Members under
section 10 their names shall be published in the
Gazotte within such period and in such manner as
may be prescribed 1 '
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Provided that the State Government may,
if they are satisfied that certain areas of representa-
tion have failed without sufficient cause to elect or
send the names of their representatives to the Anchal

- Sabha for publication within the preseribed period,

Bar againet
du &l
Merabership,

tion for
Membership,

cause the publication of the names of the representa.-
tives already received within such period and in suoch
manner a3 may be prescribed.

(2) The names of other Members elected, or
co-opted from time to time shall be published in the
Gazette in the prescribed manner.

15. (1) If any person is elected to more than one
ares of representation or is elected to more than one
Anchal Sabhs, he shall, by notice in writing signed
by him and delivered to the Collector within the
prescribed  time and manner, declare for which of
the areas of representation or Anchal Sabhas,
he elects to serve and such declaration shall
be conclusive.

(2) When any such declaration has been made
his seat in other areas of representation or the
Anchal Sabha for which such person was elected,
shall fall wvacant, ' - ‘

u i (8) If the candidate does not make the deolara-
tion referred to in sub-section (1) within the prescrib-
od time the election of such person shall be void in
sll the areas of representation or the Anchal Sabhas
concerned and action shall be taken for election to
all the vacancies.

16. (1} No person shall be eligible for election
or co-option as a Member of the Anchal Sabha, if
such person— -

(@) is not a citizen of India ; or

(b} is appointed a Member of the Counocil of
Ministers, or elected as Speaker of the Orissa

Legislative Assembly ; or

(c) has been adjudged by a competent court
to be of unsound mind or is under twenty-one years
of age ; or '

(d)is an undischarged insolvent or being a
discharged insolvent has not obtained from the
Court a certificate that insolvency was caused by
misfortune without misconduct on his part ; or .
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(e) is emploied as a paid legal practitioner on
behalf of the Anchal Sasan or against the Anchal
Sasan ; or ' '

)is an officer or employee holding office
under the Anchal Sasan or has been dismissed from
the Anchal Service ; or

(g) is & Government servant either whole-time
or part-time ; or

(h) has been dismissed from Government
gervice ; or _ :

(i) being an employee of any Local authority

whether whole-time or part-time has been dismissed
from service by the said Local authority ; or

{j) is a habitual offender or has been convicted
and sentenced to imprisonment for a term exceeding
six months for an offence involving moral turpitude
‘or ordered to give security for good behaviour under
section 110 of the Code of Criminal Procedure, 1898;0r f;;&" of

(k) is interestod in a subsisting- contract made
with or by or on behalf of the Anchal Sasan excopt as
a share-holder in a co-operative society or as a
Director, Secretary, Manager or any other office-
holder of such society or as a share-holder in a
company other than a Director :

Provided that a person shall not be deemed
* to have any interest in such contract by reason only
of his having a share or interest in—

(a) any lease, sale or purchase of any
* property or any agreement for the same ; or -

(b) any agreement for the loan of money or
any security for the payment of money only.

(2) Notwithstanding anything contained in

sub-section (1) the State Government may, by order

* in writing remove any of the disqualifications provided
in clauses (g), (i) and (j) of sub-section (1),

Procedure 17. (1) Any person elected or co-opted as a

for vacation Member of an Anchal Sabha shall, if he becomes

on disquali- ;. \yslified under the provisions of this Act, coases
$o he & Member of the Anchal Sabha and the State
Government shall by a notice call upon him forths
with to vacate the seat,

(2) If the Member on notice issued under sube
seotion (1) ~ocontests the disqualification in the
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prescribed manner, the State Government shall refer
the case for decision to an Additional District
Magistrate of the district, who after making such
enquiry as he may deem necessary shall determine
whether or not such person is disqualified and his
decision shall be final.

(3) Where & case has been referred to the Addi-
tional  District Magistrate under sub-section (2) -
the Member shall not be deemed to have vacated

his seat by reason of disqualification until the Addi-

tional District Magistrate so decides.

~ 18.(1) The election of any person as d_ Member
of an Anchal Sabha may be questioned by election .

petition on the ground that—

(@) such.person committed during or in respeot

of the election proceedings any corrupt practice as

defined in section 28 ; or

(b) such person was declared to be elected by
reason of improper rejection or admission of one or
more votes or for any other reason and was not duly
elected by a majority of votes ; or :

{¢) such person was disqualified for election
under the provisions of this Act : '

Provided that no election petition shall Lie on' the

‘ground of wrongful admission or rejection of nomina-

tion paper for which an appeal shall lie within such
period as may be prescribed to an Additional District

Magistrate whose decision in this behalf ghall

be final. . |
- (2) The election of any person as a member of

 an Anchal Sabha shall not be questioned on the

ground that —

(2) there was a casual vacancy in membership
or there was a defect in the constitution of the Grama
Panchayat, Municipality or Notified Area Coun.
oil ; or _ E

(b) there was any non-compliance with the
provisions of this Act or any rule made thereunder
or any mistake in the forms required thereby, or any

_error, irregularity or informality on the part of the

officer or officers charged with carrying out the pro-~
visions of this Act, or any rules, unless such non-
compliance, mistake, error, irregularity or informality
hag materially affected the result of the election.
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Form of 19. (1) The petition shall be presented by any
’ etion. - sandidate duly nominated in the election or by an
elector of the electorate before the Additional Dis-
triot Magistrate together with a deposit of one
bundred rupees as security for costs within fifteen
days after the day on which the result of the election
 was notified in the Gazette and shall specify the
ground or grounds on which the election of the
opposite party is questioned and shall -contain -a
summary of the circumstances alleged to justify the
election being questioned on such grounds. -

Explanation—In  this sub-section ¢ elector ’
means a person who was entitled to vote at the
election to which the election petition relates
whether he has voted at such election or not.

(2) A person whose eleotion is questioned and
all other candidates duly nominated at such election
shall be impleaded as opposite parties to the petition.,

20. Every opposite party may give evidence to
prove that any person in respect of whom a claim is
. made that such person be declared elected in his place
- orin priority to him should not be declared so elected,
in the same manner as if he had presented a petition
against the election of such pevacn, -

Forum 21, (1) An election petition shall be heard by an

~ Additional District Magistrate within' whose jurisdic-
tion the area of representation -concerned may be
sitnated at a place in the Anchal or in & Municipality
contiguous to the Anchal.

Interplead.
ing.

(2) Such Additional District Magistrate ( hercin-
after referred to as the Tribunal) shall be deemed
to exercise jurisdiction aa persona designata.

Procedure 22. (1) The Tribunal shall, as soon as may be,
cause & copy of the petition together with the
particulars referred to in  sub-section (1) of
section 19 to be served on the opposite parties
referred 0 in sub-seetion (2) of the said section.

(2) Except as otherwise expressly provided- by
this Act or the rules made thereunder the procedure '
provided in the Code of Civil Procedure, 1908, for Ac v «f
the trial of suits, shall, so far as may be practicable, .
be followed in the hearing of election petitions :
Provided that—
{a) any two or more election petitions relating

to the - election of the same person may be heard
together ; ' : ' :
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(b) the Tribunal shall not be required to record
the evidence in full but shall make a memorandum
of the evidence sufficient in its opinion for the purpose
of deciding the case ;

(¢) the Tribunal may, at any stage of the
proceedings, require the petitioner to give further
security for the payment of all costs incurred or likely
to be incurred by any opposite party and if within
the time fixed by it or within such further time as it
may allow such security is not furnished, may

- dismiss the petition ; -

(d) tho Tribunal for the purpose of deciding
any issue, may require the production of or may
receive so much evidence, oral or documentary, as it
considers necessary ;

{e) there shall be no appeal and no application
in revision against or in respect of the decision of the
Tribunal ; ' -

(f) the Tribunal may review its decision on
any point on the application of any person
congidering himself aggrieved thereby if the applica-
tion is presented within fifteen days from the date
of decision. _

23. (1) Unless it is otherwise prescribed the
Tribunal shall have the same powers and privileges as
the Judge of Civil Court and the service of all process
and notices issued by the Tribunal shall on requisition
by it be effected by a Subdivisional-Magistrate having
jurisdiction.

(2) An order for the vealisation of security bond
for costs passed by the Tribunal may be sent by it
for execution to the Collector of a district within
which the area of represéntation concerned is sgituate

* and thereupon the Colisctor shall realise such costs as

Finding.

if they were an arrear of land revenue.

24. (1) If after holding an enquiry in accordance
with the provisions of this Act, the Tribunal finds,
in respect of any person whose election is called in

~ question by a petition, that his election was valid,

it shall dismiss the petition as against puch person
and may award costs at its discretion.

(2} If the Tribunal finds that the clection of any

~ porson was invalid, it shall either—

(@) declare & vacancy to have been created ; or




58

(b) declare another candidate to have been -
duly elected, whichever course appears in the
particular circumstances of the case, more appropriate
and in either case may award costs at its discretion.

Qorrupt 25. Notwithstanding anything contained in the

Donroper . preceding sections, if the Tribunal in the course of

procedurs.  hearing of an election petition is of opinion that the
- evidence discloses— :

(t) that corrupt practices have prevailed at
the election proceedings in question to such an extent
a8 to render it advisable to set aside the whole
proceedings ; or

(¢¢) that the result of election has been
materially affected by any non-compliance with the
provisions of this Act or any rules made thereunder,
any wistake in the forms required thereby or any

, error, irregularity or informality on the part of any
officer charged with or carrying out any duty under
this Act, or rules made thereunder ;

it shall set aside the whole proceedings and
direct the Anchal Executive Officer fo take measures
for holding . fresh election proceedings and if the
election is set aside for any cause which is the result
of acts of a candidate or his agent, may declare that
candidate to be disqualified for the purpose of such
fresh election, N

. Eazplanatton—In this section the expressions
‘the election proceedings in question ’ and ¢ the
whole proceedings’ shall mean all proceedings
commencing from the fling of nomination and
terminating - with the declaration of election, taken
in respect of the single poll in any area of
representation.

D eclaration 26. The Tribunal may declare any candidate
;‘;ﬂmh' found to have committed any corrupt practice under
: the foregoing section to be incapable for any period
not exceeding five years, of being elected as a member

of the Anchal Sabha or of being appointed or retained
in any office or place in the gift, disposal, pay or

service of the Anchal Sasan : '

Provided that a disqualification under this Act

may be removed by an order of the State Government
in this behalf. '

Soviags 27. Where a candidate, who has been elected
. to be a Member of an Anchal 8abha is declared by
the Tribunal not to have been duly elected, sots

e o e g — e mm e =
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conviction be punishable with imprisonment which
mag‘ extend to three months or with fine or with
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done by him by virtue of the office before the time
when the decision is intimated in the prescribed
manner to the Anchal Executive Officer shall not Le
invalidated by reason of that declaration.

Gorr::l_pt 28. (1) A person shall be deemed to have commit-
prachi®  ted a corrupt practice who directly or indirectly by
himself or by any other person—

(a) induces or attempts to induce by fraud,
intentional misrepresentation, coercion or threat of
injury, any voter to give or to refrain from giving a
vote in favour of any candidate ;

: (b) with a view to inducing any voter to
give or to refrain from giving a vote in favour of
any candidate, or in consideration of any voter
having voted or refrained from voting for any candi-
date, offers or gives any money or valuable considera-
tion of any place or employnent or holds out any
promise of individual advantage or profit to any
person including a promise ot spiritual salvation ;

(c) induces or attempts to induce a candidate
or voter to beliove that he or any person in whom he
is interested will become or will be rendered an object
of divine displeasure or of spiritual censure with a
view to influence him in any way in connection with
the election ;

(d) systematically appeals to vote or refrain
from voting on grounds of caste, race, community or
religion or uses or appeals to religious and national
symbols, such as, the national flag and the national
emblem, for the furtherance of the prospects of a
candidate’s election ; -

(e) employs, instigates or threatens any form
of social boycott of any voter or candidate or -of any
one in which such voter or candidate is interested ;

(f) gives or procures the giving of a vote in
the name of a voter who is not the person giving such
a vote ;

(g) offers any money or valuable consideration
to any person to induce him to withdraw from being
a candidate at an election or being a candidate
accepts any money or valuable consideration so
offered ;

(%) abets ( within the meaning of the Indian <ib
Penal Code ) the doing of any of the aocts specified ]y,
in clauses (a), (b), (), (4), (e), (f) and (g). .




Ezxplanations—(i) A ¢ promise of individual
advantage or profit to a person ’ includes a promise
for the benefit of the person himself or of any one in
whom he is interested, but does not include a promise
to further propose or to vote for or against any
particular Anchal Sasan measure or work.

(¢¢) No agent, clerk, “messenger or other person
who may in accordance with prescribed rules be
employed for remuneration by a candidate at an
election shall, by reason of such employment alone,
be deemed to come within the provisions of this
section.,

(#4¢) A corrupt practice shall be deemed to have
been committed by a candidate if it has been commit-
ted with his knowf;dge or consent or by a person
who is acting under the general or special authority
of such candidate with reference to the election.

(2) Every person who is guilty of a corrupt
practice at or in connection with an election hed
under the provisions of this Act shall on conviction
be punishable with imprisonment which may extend
to six months or with fine or with both.

Falaifiontion 29, Every person who falsifies or attempts to
- ¥ osords polsify the record of an election by removing,
destroying, altering or fabricating nomination papers
or voting papers or by any other act or by any
omission shall on conviction be punishable with
imprisonment which may extend to one year or
with fine or with both.

. Infringement 30. Every polling officer, who except for some

of erecy.  purpose authorised by law, communicates to any
: person any information showing directly or in-
directly for which candidate any voter has voted
and every person who by improper means procures
any such information, shall on conviction be punish-
able with imprisonment of either description for a
term which may extend to three months or with
fine or with both.

Offences by 31. Every polling officer who permits a person
teling 5 vote knowing that such person is not entitled to
vote or who prevents a person from voting knowing
that such person is entitled to vote shall on
conviction be punishable with imprisonment which
may extend to three months or with fine or with

bot o
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Cogoizance . 39, No Magistrate, other than. a Magistrate of

OF OTeR%% the first class, shall take cognizance of any offence
punishable under sections 28, 29, 80 and 31 ~nor shall
any Magistrate take cognizance of such offence—

(@) except on the complaint of a person whose
name is on the electoral roll ; .

. () unless such a complaint in respect of
an offence either under section 28 or 31 or section
29 or 30 has been made within 14 days or 45 days
respectively from the date of the -declaration of the
result of any election to which the offence relates ;
and

(c) except in the case of an offence punishable
under sections 29,30 and 31 unless the persons
complaining shall have deposited fifty rupees.

The deposit mentioned in clause (c) shall be
refunded to the complainant if the complaint is
found to be true or if for any other reason, the
Magistrate so directs.

Bar to inter- 33. No election of a Member of an Anchal

Goenc® Y Sabha shall be called in question in any Court except
under the procedure provided by this Act and the
rules, if any, made thereunder and no order passed
by the Tribunal in any proceeding under this Chapter -
for hearing of an election petition shall be called in
question in any Court and no court shall grant
an injunction—

(¢) to postpone an election of a Member of an
Anchal Sabha ; or

(#) to prohibit a person, declared to have
been duly elected under this Act from taking part
in the proceedings of the Anchal Sabha of which he

~ has been elected a Member ; or

(#7) to prohibit a Member formally elected
or appointed to an Anchal Sabha from entering
upon his duties.

34. A member of an Anchal Sabha other than

the Chairman or Vice-Chairman may resign his office
by writing under his hand addressed to the
Chairman of the Anchal Sabha and thereupon the
office shall fall vacant. '
Abssioe 35. A member of an Anchal Sabha shall in the
meetings  ©Vent of his failure to attend six consecutive meetings
gfb:ll;e of the Sabha cease to hold office and thereupon
s tho office shall fall vacant.

Resignation
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CHAPTER 11
CHAIBMAN,__ Vicp-CHAIRMAN AND MEMBERS

v Virat Moot- 36. (1) Within fifteen days of the publication of
Anchal the names. of Members elected to a new Anchal Sabha
Sabha, Bleo- ynder section 14, the Collector of the district shall
Ohairmen call the first meeting of the said Sabha consisting of
aﬁdaﬁ;‘f* the said elected Members for the co-option of Members -

as provided under this Act and a Member elected
by the Members present shall preside over such a
_meeting. The President of the meeting shall fix
a date not later than fifteen days from the date of
the first meeting for the purpose of election of the
Chairman and the Vice-Chairman from amongst itg

- Members. -

= (2) On the date so fixed under sub-section (1} the

Collector shall call the next meeting of the Anchal

Sabhs and at such meeting the said Sabha shall

olect from amongst its own Members its Chair-
. man and the Vice-Chairman. The Collector of the

district or an officer, not being below the rank of a
' Subdivisional Magistrate, nominated by him shall
preside -over the meeting.

- (8) Within Bfteen days of vcourrence of any

.~ vacancyin the office of the Chairman or Vice-Chair-

man the Collector of the distriot shall call upon the

- Anchal Sabha to elect- the Chairman or Vice-Chair-

man, a8 the case may be, at @ meeting specially
convened, for the purpose.

(4) If the Mombers of the Anchal Sabha fail to
elect & Chairman or Viee-Chairman under sub-sec-
tion (2) or sub-section (3) the State Government
may fill up these offices by appointment from
" amongst the members of the Anchal Sabha until
"guch time as the Anchal Sabha may elect such
Chairman or Vice-Chairman in the prescribed

- -~ (5)Tho names of tho Chairman and tbe Vice-
e Chairman shall be published in the Gazette.

hesve of 37. An Anchal Sabba may grant leave of

abmute.  ghsence to-its Chairman or Vice-Chairman for any
_period not exceeding} three months in an{ one year
and simultaneously elect a person who shall act in the
vacancy during the period of leave.

CHAPTER ITI

PROCEEDINGS OF AN ANOHAL SABHA

Mosiinge 43. An Anchal Sabha rhall meet not less than ™
six times during any year for the transaction of
business and a period exceeding two months shall
not be allowed to elapse between two sucoessive
meetings.

Qonvening 44. (1)} As soon as may be after his election,

of mostiog™ the Chairman shall call a moeting of the Members.
Notice of such meeting specifying the time .and
place thereof and the business fo be transacted
. thereat shall be despatched to every Member and
_exhibited at the Anchal Office fifteen clear days
- before the meeting. : : '

- (2) The date of the next meeting shall be
“declared by the Chairman or the President at the
meeting held under snb-section (1) and notice of every.
.guch subsequent meeting specifying the time and place
shall be exhibited in the Anchal Office and be deemed
to be sufficient notice of such subsequent meeting. -

~ (3) The notice shall contain a list of business to
be transacted in a subsequent meeting together with
“the time and place for such meeting and with such
details and in such form as may be prescribed and be
despatched to every Member and exhibited at the”
_Anchal Office fifteen clear days before the date of
meeting.’ ' o _

 (4) Al 'matters specified in a notice under sube
secti ms (1) and (3} shall, subject to the approval of
the Chairman or the President, a8 the case ‘may be,
beincluded in the agenda of a moeting and. no




of Giniemen  38- (1) An appointed Chairman or Vice-Chajrman
or Vi  MAY Tesign by writing under his hand addressed to
Ohaizman.  the State Government and on such resignation being

office.

his hand addressed to
Chairman,

! (3) The Anchal Executive Officer shall place

: the resignation under sub-section (2) before the next
meet'ng of the Anchal Sabha and thereupon the
Chairman or the Vice-Chairman, 88 the case may be,
shall be deemed to have vacated the office,

Chairman or 39. Notwithstanding anything ocontained in
‘ m;d section 38 the Chairman and the Vice-Chairman of
| piheepend- an Auchal Sabha shall continue to hold office uniil

orfappoine. election or’ appointment of his sucoessor  ig

ment. made. : -

Removal of 40. (1) The Chairman or Vice-Chairman of an
Chaiman  Anchal Sabha may at any time be removed from
Ohatnens,  Office by a resolution of the Anchal Sabha in favour
of which not less than two-thirds of the total number
‘ of Members of such Sabha have given their votes
at a meeting convened on the written requisition
of not less than one-third of the total number of
Members ; _

L. Provided that at such a meeting the Collec-
| tor of the distriot shall preside,

(2) The resolution under sub-section (1) shall be
‘ forwa ded to the State Government where: pon the
] ‘.L‘u—‘“". I —

accepted he shall bo deemed to have vacated his

{2) An elected Chairman or Vice-Chairman of an -
“Anchal Sabha may realtgn his office by writing under - '_
e Vice-Chairman if he is the =~ -
Chajrman and to the Chairman if he is the Vice-:

o Rtpte (A~oammant
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. business other than those specified in the said notice
L;! shall be transacted at the sajd meeting except with

the consent of all the members present :

Provided that any matter notice whereof has
been given in the prescribed form and manner by a
Member; to be discussed[at the meeting shall,®if the
Chairman or the President considers it relevant, be ao
discussed and the decision in that behalf of the
Chairman or'the President, as the case ‘may he,ishall

| ' ' be final.

Dxsentive  under the Act, call a meeting of the Anckal Sabhs,

osll &
mmv

Adjournment 46. (1) Any meeting of the Anchal Sabha may
with the consent of the majority of Members present,
be adjourned to any other date, but no business
othor than that left over at the adjourned meeting

shall be transacted at such subsequent meeting,

(2) A notice of such adjournment posted at the
Anchal Office on the date on which the meeting is
adjourned shall be deemed to be sufficient hotice of

that meeting,

Pablicnot - 47. Members of the public shall not be admitted
Simdteq. b0 the meeting of the Anchal Sabha, but the President
of the meeting may allow the Technica] Advisers of
the Anchal Sasan or any officer of the State Govern.
ment to take part in the discussions but such persons

shall have no right to vote:

Provided- that the President may in his
disoretion permit any Sarpanch, Naib-Sarpanch or
the President of an Adalti Panchayat within the
local limits of the Anecbhal, to attend any meeting of
the Anchal Babha’or' any of the Committees consti-
tuted under this Act as a visitor and such permission
shall not be called into question by any Member of

the Arichal Sabha or the said Committes :

Provided }further that the President may in
his ¥ discretion § request] a Member * of the Orissa
Legislative Assembly or & Member of the Parliament
representing any area in the Anchal to address a
meeting in any matter concerning the affairs of the
Anchal or any of the committees constituted under

this Act.

Eower of the 46. The Chairman or 'in his absence the Vice?
Vi ~  Chairman or in the event of either being absent of
Chaimman jncapable of acting due to unavoidable Teasons, the
Anchal Anchal Executive Officor may, whenever it is required

~AZ
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48. At the meeting of the Anchal Sabha the
Chaijrman shall preside and in his absence the Vice~
Chairman and if both are absent, then the Members
present shall choose one from amongst themselves to
preside at the meeting.

49. (1) No business shall be transacted at a
meeting unless a quorum of one-third of the Membera
of the Anchal Sabha is present at the commencement
of the meeting,

(2} If at a meeting there are not sufficient Mem- .
bers present at the commencement of the meeting to
form a quorum, the President shall adjourn it to such,
time or date as he thinks fit and notify the same to
the Members and the business set down for the
meeting shall be taken up at the subsequent meeting
whether at such subsequent meeting there is quorum
or not.

(3) No business other than the business Axed
for the original meeting shall be transacted at any
such subsequent meeting.

(4) A notice of adjournment exhibited at the
Anchal Office on the date on which the meeting is
adjourned shall be deemed to be sufficient notice
of the subsequent meeting.

- 50, The Anchal Sabha may at any time oall
for any return, statement, account or report
concerning or connected with any matter with which
any Committee constituted under this Act is
empowered by or under this Act to deal, and every
such requisition shall be complied with by the said
Committee. ' :

51. The Anchal S8abha may at any time require
the Anchal Executive Officer—

- (@) to produce any record, correspondence or
other document which is in his possession or control
a8 Anchal Executive Officer ;

(b} to furnish any return, plan, estimate, state-
ment, account or statistics concerning or connected
with any matter appertaining to the administration
of this Act ; and

~ {¢) to furnish a report by himself or to obtain
from any of the officers subordinate to him, and
furnish with his remarks thereon a report upon any
subject concerning or connected with the administra-
tion of this Act :

Provided that the Anchal Executive Officer
may defer such production till the next meeting and
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if he is of opinidn that the production of any such -

record, correspondence or document or furnishing
of any such returns, plans, estimates, .Btatements,
accounts, statistics or report will be detrimental to
the public interest or the interest of the Anchal Sasan
he shall refer the matter to the Chairman whose
decision shall be final. ' :

Queations 2. Subject to any rules that may be made in
this behalf & Member may at any meeting put
questions concerning or connected with the ' adminis.
tration of the Anchal and the answers to the same
shall be furnished in the prescribed manner.

Member '83. (1) No Member of an Anchal Sabhs or any

abeont from OF its Committee shall vote on or take part in the

taing part discussions of any qucstion coming up for considera-
;:,;”:':;;;;‘:“ tion at a meeting of the said Anchal Sabha or the

Committee if the question is one in which, apart

from its general application to the public, he has

any direct or indirect pecuniary intcrest,

(2) The President of the Anchal Sabha or of

any of the Committees constituted uader this Act,
may, either on bis own motion or on the motion of any
Member present, prohibit any Member from voting
or taking part in the discussion of any matter in
which he believes such Member to have interest

or he may require such Member to absent himself |

during the discussion.

(3) Such Member may challenge the decision
of the President who shall thereupon put the matter
to thealmeeting. The decision of the meeting shall
be final.

(4) If the President of an Anchal Sabha or any
of the Committees on information received is satisfied
that a Member has voted or taken part in the disous-
sions in any meeting in contravention of the
provisions of- sub-section (1) or sub-section (2),
he may, in a meeting held within a period
of two months from the date of information, call
upon the Anchal Sabha or the Committes, as the
case may be, to reopen and revise its decision and
such decision shall be final,

Preservation 54. (1) It shall be the duty of the President to

oforder.  preserve order in a meeting and in the event of any
grave disorder arising therein he shall have power to
adjourn or suspend the meeting as he deems fit.

vy
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(2) A member who in the opinion of the President
is guilty of disorderly conduct in any meeting may be
ordered by the President to leave the meeting forth-
with and such order of the President shall be final
a.?cila binding and shall not be questioned in any cours
0 w.

(3) If in spite of the orders of the President to
withdraw a member persists in remaining at the
meeting the President may take such steps as he
may deem fit to cause such member to be removed
and such member shall on a complaint by the
Prosident in that behalf be also liable on conviction
to be punished with a fine which may extend to one
hundred rupees. '

565. (1) Except as otherwise provided by or
under this Act, all guestions brought before any

‘meeting held under this Act, shall be decided by

& majority of votes of the Members present and in
the case ot equality of votes the President shall have
a second or a casting vote ;

Provided that in the case of equality of
votes at the election of Chairman or Vige-Chairman
of the Anchal Sabhsa the President shall not exercise
casting vote and the result shall be decided by lot.

(2) Excopt as otherwise provided by or under
this Act no subject finally disposed of by an Anchal
Sabha shall be considered by it within six months
unless the recorded consent of not less than three-
fourths of its Members has been obtained thereto,
or unless the State Government has directed its
reconsideration.

56. No act or proceeding of the Anchal Sabha
or any of its Committees shall be questioned on
account of any vacancy in the membership
or any defect in the election or qualifica-
tion of the Chairman, Vice-Chairman, President or
Member thereof or any defect or irregularity in any
such act or proceedings not affecting the merits of
the case,

57. (1) Minutes recording the proceedings at
every meeting of the Anchal Sabba or any of its
Committee and the names of Members present shall
be entered in the minute book and confirmed at the
same or the next meeting by the President after being
read out in the meeting, '
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(2) A copy of the minutes of the proceedings of
each meeting of the Anchal Sabha shall be forwardeqd
to the Members and the Collector of. the district or
such other authority as the State Gevernment may
appoint in this behalf within seven days of the
meeting,

CHAPTER IV

CoMMiITTERS

68. (1) In each Anchal Sasan there shall be
Committees for (1) Edueation, (2} Public Health and
(3) Agriculture and Development for the purpose of
exercising such of its powers or performing such of
its functions as may be specified in this Act or in the
rules made thereunder,

(2) Subject to the other provisions of ‘this Act
the conduct of the business of the committees .consti.
tuted under this chapter and the ‘membership
thereof shall be regulated in the prescribed manner, -

59. (1) The Committee for education ghall consist
of— ' _
) (@) the Chairman or the Vice:Chairman cf the
Anchal Sabha according as may be decided by the
Sabha, who shall be the Chairman of the Committee ;

(b) the Anchal Education Ofﬁcéf'; Member
ex-officio;;

(¢) the Anchal Executive Officor who shall be
Member-Secretary, ex-officio of the Committés ;

(d)y not more than three Memberg of the
Anchal Sabha, not being its Chairman or Vice- -
Chairman ; -

(¢} not more than thres outsiders elected by
the Anchal Sabha from out of persons qualified to be
Members of the Anchal Sabha. :

(2) The Committee for Education shall, subject
to the provisions of this Act and the rules made
thereunder—

(a) control the Education Fund ;

(8) superintend all matters conmected with the
finance, accounts, control, maintenance and manages
ment of all schools maintained or aided by . the
Anchal Sasan and superintend such schools of the




Commitice
for Publie
Health,
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Grama Panchayats, Municipalities and Notified Areg
Councils aided: ftom the Education Fuud in vhe

- matters relating to' education ;

(¢} examine. the existing provisions for
education and make suggestions for ways and means
for further provision necessary to place education
within the reach of all' children of school going age ;

(d).suggest schemes for diffusion of education
in the Anchal ; and

(e} advise on all matters.velating to education
referred to the Anchal Sasan by the Director of
Public Instructions.

60. (1) The Committee for Public Health shall

. congist of—

(a)'the Chairman or the Vice-Chairman of - the
Anchal Babha according as.may be decided: by the
Sabha, who shall be the C_ha_ix;r_:q_an of the Committes 3

(b) a Medical Officer nominated by the Civil

Surgeon of the district ;
(¢) the.Anchal Health Officer ;

: (2) the Anchal Executive Officer who shall be .
the Member-Secretary, ex-officio of the Committee ;

{¢) not- more than three Members of the
Anchal Sabha, not being. its Chairman or Vice-
Chairman ; and

(f} not more than two outsiders; elected by
the Anchal Sabha from out of the persons gqualified
to be Meuibers of the Anchal Sabha.

(2} The Committee for Public Health shall—

(@} suggest schemes for all proposals for
grants-in-aid 'in- the Anchal for public health and .
medical relief ; ' _

(b) suggest schemes for all - proposals for.
increased medical relief and increased - provisions
for public health in the Anchal ; |

(¢). supervise - all :works connected with the
public health and medical relief of the Anchal ;

(d) exercise such -powers as may be delegated,
by the Anchal Sabha in accordance with the rules
that may be prescribed. '




66 _
(3) The Committee for Public Health may in an

emergency authorise expenditure on public health |

Committes

for

sultnre

Agri.

Devalop-

Provided that thege 8pecial powera may
not be used when the situation admits of delay for -

calling meeting of the Anchal Sabha to decide the
matter, -

61. (1) The Committee for Agricult_ume and

and Development shall consist of.—

(@) the Chairman or the Vice-Chairman of the
Anchal Sabha according a8 may be decided by the
Sabha, who shall be the Chairman of the Committee ;

(b) the Anchal Executive Officer who shall be
the Member-Secreta.ry, ex-officio of the ! Committee ;

(c) the Anchal Agricultural Officer H
(d) the Anchal Veterinary Officer ;

(e) not more than three Members of the Anchal
Sabha not beipg its Chairman or Vice-Chairman ; and

(f) four outsiders to be elected by the Anchal
Sabha from out of the persons qualified to be Members
of the Anchal Sabha oyt of whom two shall be
agriculturists of the Anchal and one shall be an
agricultural worker of the Anchal, : |

(2) The Committes for Agriculture and Develop-
ment shall—

(@) initiate and advise the Anchal Sabha on all
matters concerning developmental sctivities such, a8,

agriculture, co-operation, fishery and cottage
industry ; .

(b) initiate and advige on proposals for
organising and controlling fire-fighting ;

) (¢) initiate and advise on matters concerning
village forests ;

. . (d) initiate angd advise on matters concerning
Irrigation sources and assessment of water rates ; and

. (e) initiate and advise on matters ooneemlng
raprovement of live-stock and ‘Pprevention and
oontrol of animal diseage
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(3) The Committee for Agriculture and Develop-
2 ment shall co-ordinate the work done by itself as the
Committee under the Anchal Sabha and  the District
Agricultural Executive Committee nnder the Orissa
Agriculture Act, 1951 for better development in the Aot
Anchal. XVI of 1951

Election 10 62, (1) The Members of the Committees constitut-

Committess: o under this Act shall be elected by the Members of
the Anchal 8abha from among themselves or from
among other persons in the Anchal who are not
disqualified under any of the conditions laid down in
section 16 where outsiders are to be elected. '

(2) The Anchal Sabha may delegate to any of the
Committees under section 59, 60 or 61 any of its
powers or duties within the scope of the respective
committees or withdraw all or any of the powers or
duties so delegated. '

{3) Each Member of the Committees referred to
in sub-gection (2) shall, in the performance of the
duties and in the exercise of the powers delegated to
the said Committee, be subject to all the obligations
imposed by this Act on Members of an Anchal Sabha
in respect of such duties and powers,

(4) All decisions taken in a meeting of any
Committee constituted under section 59, 60, 61 or
63 shall be in the form of resolutions and all such
-vesolutions shall be submitted to the Anchal Sabba
for consideration at its next meeting. Where any
such resolution is merely advisory in character the
said Sabha shall give it due consideration and in the
case of any other resolution the Anchal Sabha may
confirm, modify, alter or cancel the same ;

Provided that pending such confirmation,
modification, alteration or cancellation such resolu-
tions of the Committee shall be final. - .

() Any Committee constitated under section 59,
60 or 61 may determine if any expert advice is
necessary in respect of any matter pending before it
and may invite such persons well qualified to give
such advice either generally or for any specifie
meeting, but such person shall not be entitled to vote.

Special 63. An Anchal Sabha may whenever necessary
Commithe:  gonstitute in the prescribed manner a Special
Committee consisting of not more than five -Members -
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whether elected from amongst its Members or from
outside from amongst persons qualified to be Mem-
bers of the Anchal Sabha—" ~

(@) for the purpose of exercising such powers
and discharging such duties or performing such
functions of the Anchal Sabha as it may by an order

“in writing specify in this behalf ; '

(b} for enquiring into and for report or advice
on any matter within the purview of the Anchal
Sabha which it may refer to them :

Provided that where the powers, duties and
functions or the matter concerned are analogous to
the powers, duties and functions or matters within
the purview of a Committee constituted under
section 59, 60 or 61 the Anchal Sabha shall not form
a special Committee separately for delegating such
powers, duties or functions or seeking advice, -

Daties and 64, All provisions of this Act relating to the
soitesof Juties, powers, Nliabilities, disqualifications and
disabilities of the Members of the Anchal Sabha shall

be applicable, so far as may be, to the Members of -

any Comrnittee constituted under this Act, who - are
 not ' Members of the Anchal Sabha. .

Mombership 65. (1) The Chairman or,  President of any of
preommit the Committees or any member thereof elocted .
from amon§ the members of the Anchal Sabha
shall “continue to hold office so long as he'is the
Chairman' or Vice'Chairman of the Sabha or a

wember thereof, as the case may be.

(2) An outsider elected to any such Committee
other -than a Special Committee shall hold office
for a period of three years from date of election : -

Provided that an outsider elected to any
Committee constituted under this Aect, if he incurs
any disqualifications mentioned in section 16, shall
forthwith cease to be a Member of such Committes
and the procedure in section. 17 -shall be followed to

declare the seat vacant.
(3) When a vacaney occurs in any Committee
- constituted under this Act the Anchal Sabha shall
a8 800N a8 may be hereafter elect a Member o the -
vacancy, 4 _ e °.

Joint 66..(1), The State Government may, on application
Comazittess. of one or more Anchal Sabhas or on-their own movion,”

constitute a-doint Conmittee out of their respective

T e
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bodies and other Local authorities, if any, within their
respective jurisdictions for any purpose in. which
they are jointly interested or for any matter .for
which they are jointly responsible and delegate to
such Joint Commistee any power which might be
exorcised by any of the said Anchal or Local
authorities concerned. Such Anchal -Sabhas and
Local authorities, if any, may from time to time
frame regulations subject to the control of the State
Government determining—

{2) the total number of Members of the Joint
Committee ; ' :

(6) the number who shall é1-)'e :Mer":nbei_' of tho
Tocal authorities concerned and the number who
may be outsiders ;

(¢) the persons who shall be Members of J 6ig£
Committee and the manner in which they shall be
elected or appointed ; :

(d) the person who shall be Pi'eside"n‘ﬂc)_of the
Joint Committee and the manner in which be shall
boe elected or appointed ;

{€) the term of office of Members and Presidéhf;

(f) the powers being powers exercisable by,
one or more of the Local authorities concerned which
may be exercised by the Joint Committee ; and

(g) the proceedings of any such J oint Commit-
tee, and the conduct of correspondence relating to
the purpose for which the Joint Committee is
constituted.

(2) A joint Committee may include persons who
are not Members of the Local authorities concerned
but who may, in their opinion, possess specisal
qu: lifications or special interest for serving on such

Committee :

Provided that the number of Buch péfsb_ﬁ,s shall
not exceed one-third of the total number of Members
of the Joint Committee,

(3) Subject to the provisions of sub-sectil)m-,(ﬁ)_
the regulations framed under sub-section (1} shall
not have effect unless assented to by each of the
Tocal authorities concerned. o




Ezxecutive
Commiten,

70

- (4) If the State Government take action under
sub-section (1), they may issue such directions ag
they think necessary or desirable in respect of all or
any of the matters referred to in sub-sections (1),

(2).and (3).

. (5) If any difference of opinion arises between
Local  authorities under any of the foregoing
provisions of this section, it shall be referred to the
State Government whose decigion shall be final.

67. (1) There shall be an Executive Committee
for each Anchal Sabba to facilitate effective
administration of the Anchal and it shall consiat,
of the Chairman, Vice-Chairman and the Anchal
Executive Officer. The Executive Committee may
co-opt any officer of the Anchal cadre and invite any
Member of the Anchal Sabha or officer of the Anchal

Sasan to take part in the deliberations,

(2) The Executive Committes shall subject to
the provisions of this Act ang the rules made

" thereunder——

(@) consider the budgets and the statements,
estimates and accounts necessary to appreciate the
budget for submission to the Anchal Sabha ;

(8) superintend all matters connected with the
finance and accounts of the Anchal Ssbha and in
matters within the competence of the Anchal Sabha
submit their recommendations to the said Sabha for
consideration and in matters within the competence
of the Anchal Exeoutive Officer advise him ;

(¢) serutinise and advise the Anchal Sabha on
fixation of priorities for public works in the Anchal
Sasan ;

~ (d) scrutinise and sanction all plang and
estimates for works sanctioned in the budget ;

(e} co-ordinate planning and execution of the
work of the Anchal Sabha including those of the
Committees constituted under this Act ;

{f) prepare the agenda of the meetings of the
Anchal Sabhs ;

(g} suggest lines of action on financial and
other important matters of policy ; and

(h)deal with all other matters specially
referred to it by the Anchal Sabha, _
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CHAPTER V

DISCHARGE OF FUNCTIONS BY THE ANCHAL SABHA
AND THE ANCHAL AUTHORITIES

Manner of 68. Except as otherwise provided in seetion 7,

discharging ¢he Anchal Sabha and the Committees constituted
by the under this Act shall discharge their functions in
Aunshal  gocordance with the resolutions duly recorded at a

Babba:  meeting of the Anchal Sabha or the respective

Committees, as the cagse may be. -

Powersand  69. (1) Subject to the provisions of this Act and the

dutios of the pyles made thereunder and subject to such control as

Ancbe o may be exercised by the Hxecutive Committee con.

Offioer. stituted under section 67 in this behalf, the Anchal
Executive Officer shall carry out the directions of the
‘Anchal Sabha and any of the Committees constituted
ander this Act other than a Special Committee issned
to him from time to time :

-

. Provided that the Chairman may gubject to
confirmation by the Anchal Sabha give directions
about the implementation of resolutions of the Anchal
Qabha to  the Anchal- Executive Officer who shall
carry out the same until and unless the Anchal Sabha
otherwise directs.

(2) Without prejudice to the generality of the-

foregoing provision the Anchal Executive Officer shall
subject to the control of the Anchal Sabha—- '

{(a) perform all the duties and exercise all the
'Eowers and functions imposed or conferred upon him
- byor under this Act ;

(b) receive, recover and credit fo the Anchal
Fund any sum due or tendered to the Anchal Sasan ;

(¢c) supervise and control tho acts and
procsedings of all officers and employees of the
Anchal Sasan and persons working under the said
Sasan ; - :

{d) have power to grant, refuse, suspend  or
withdraw all licenses in pursuance of any rules or
bye-laws made under this Aect.

Authoriss- .- 70, (1) The Anchal Executive Officer may, with -

Honol ™ the prior approval of the Anchal Sabha and subject

Bxecutive to such general or special orders: as the Siate
*  Qovernment may make in this behalf, by order
in writing authorise any other officer or employee
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of the Anchal Sasan to exercise under his super-
visory control any of the funotions of the Anchal
Exocutive Officer under this Act or rules made
thereunder as specified in the order. '

(2) An order by the Anchal Executive Officer

.' ﬁnder sub-section (1) may specify any condition snd

" Emengency _

powera  of
the Anchal
Executive
Officer,

impose any restriction In respect of the exercige
of any such function.

71. (1) On the occurrence or apprehension of any
accident or disaster involving or likely to involve
extensive damage to the property of the Anchal
Sasan or danger to human life, the Anchal Executive
Officer shall take such immediate action as the
emergency appears to him to justify or require.

. (%) The Anchal Executive Officer shall forthwith
réport to the Chairman of the Anchal Sabhs the
action he has taken under sub-section (1) and his
reasons for taking the same and the ~amount of
cost, if any, incurred or Likely to be incurred, in con-

- Bequence of such action.

Power of
8 ntry and
i nepection.

72. The Anchal Exzecutive Officer or any
person authorised by him in this behalf, may
enter into or upon any building or land with
or without assistants or workmen, in order
to make any enquiry, inspection, test, examination,
survey, measurement or valuation or to execute any
other work which is authorised by the provisions of
this Act or of any rule, regulation, bye-law or order
made thereunder qr which it is necesiary for any of
the purposes of this Act or ir pursuance of any of
the said provisione to make or exeoute :

‘Provided that—
- (@) except when it is otherwise oxpressly

‘provided in this Act no such entry shall be made

between sunset and sunrise ;

(b) except when it is otherwise expressly
provided in this Act no dwelling house, and no part
of a public,building used as a dwelling place shali be
80 entered without the consent of the occupier
thereof unless the said occupier has been served with
at least three hours’ previous notice of the intention
to make such entry; ' _

(c) sufficient notice shall be given in every

~oase, even when any premises may otherwise be
“entered without notice, to enable the jnmates of any
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apartment appropriated to women to remove to some
part of the premises where their privacy may be
preserved ;

(d) due regard shall be paid, so far as may be
compatible with the exigencies of the purpose of the
entry, to the social and religious usages of the
occupants of the premises.

73. Every member of the Anchal Sabha shall be
entitled to visit any institution maintained or managed
by the Anchal Sasan and every Member of a Com-
mittee constituted under this Act shall be entitled to
visit and supervise the working of any such institution,
the affairs of which are under their control in
pursuance of the provisions of this Act or the rules
made thereunder.

74, (1) Any Member acting in an executive capa-
city or an employee or an agent of an Anchal Sasan
shall be liable for the loss, waste or misapplication
of any money or other property owned by, or
vested in the Anchal Sasan, if such loss, waste or
misapplication is a direct consequence of his
negligence or misconduct, and a suit for com-
pensation may be instituted against him in any
Court of competent jurisdiction by the Anchal Sasan
with the previous sanction of the State Government

~or by the State Government,

(2) Every such suit shall be instituted within
three years from the date on which the cause of
action arose.

75. When any Member of an Anchal Sabha or
or any employee of the Anchal Sasan orfany person
discharging any duties or performing any functions in
pursuance of this Act or the rules made thereunder,
is accused of any offence alleged to have been
committed by him while acting or purporting to
act in the discharge of his official duties, no
Court shall take cognizance of such offence except
with the previous sanction of the State Government,

76. No person shall obstruct or molest, any
Member of the Anchal Sabha or any of the
Committees constituted under this Act, the Anchal
Executive Officer, any person employed by the
Anchal Sasan or authorised by it, or any person
with whom the Anchal Sasan has entered into a
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oontract, for the performance of any duty or the
execution of any work while acting in accordance
with the provisions of this Act or under the authority
of the Anchal Sasan.

77.(1) Subject to such general or special
restrictions that may be imposed by the Anchal
Sabha in this behalf, the Anchal Executive Officer
may with the previous sanction of the Executive
Committee enter into and execute contracts necessary
for the purposes of this Act on behalf of the Anchal
Sasan. '

(2) The Contract shall be sealed with the common
geal of the Anchal Sasan.

(3) The State Government may make rules as to
the manner of submission and opening of tenders
and their aeceptance and such rules shall be binding
on the Anchal Sasan and its officers and employees.

. (4) A contract executed contrary to sub-secticn
(1), (2) or (3) shall not be binding on the Anchal
Sasan.

78. The Anchal Executive Officer may summon

give evidence a1y person to attend before him and to give evidence

Anchal
Executive
Officer.

Clanzes
of Anchals.

or produce documents, as the case may be, in respect
of any question relating to land revenue, cess,
taxation or other assessment or to the grant of any
licence or permission. under the provisions of this

Act,

—

CHAPTER VI

ESTABLISHMENT

79. The Anchal Executive Officer shall be an
officer of an Administrative Service under the employ
of the State Government.and appointed to the Anchal
Sasan, and the Anchal Sabha shall not have power to
%ig)ense with the services of the Anchal Executive

cer.

80. The State Government may, from time to
time, by notification—

{a) divide Anchal Sasans in the State of Orissa JR :

into different classes according to their income and
other circumstances ; and "

(b) transfer any Anchal Sasan from one class
to another.
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+ Anohal - 81 (1) Every Anchal Sasan shall have—
" (@) an Anchal Engineer,
% -~ {b) an Anchal Health Officer,

(¢) an Anchal Agriculturai Officer,
-(cZ) an Anchal Veterinary Officer, and
('e)-an'Anehal Education Officer. -

(2) 1he officers specified in sub-section (1) shalls

subject to the provisions of this act, be under the .

administrative and disciplinary control of the Anchal
Service Board. o .

Rules for 82. (1) The State Government may, by rules,

é:d‘;‘;“ provide for qualifications and conditions of services.
for each of the services mentioned in sub-section (1)
of sectjon 81, _
(2) In particular and without prejudice to the
generality of the foregoing power the rules may
. provide for— o ' : -
~ . . . . s
(@) the qualifications for employment in the
cadre ; C oo _ ' _
A (b) the classes and grades of officers, under
| ea_ch of the services and their pay and allowances;
~ {¢) conditions of leave, pension. and provident
fund ; . -
| "'(d) & Centralized Pension Fund or Contribu-.
tory Provident Fund to which each Anchal Sasan
under which the officer works, shall compulsorily
contribute at the preseribed rate ; and S
- (o) eligibility of the officers in the Anchal
cadre to higher classes and grades in the said cadre
and also to higher classes and grades in a correspon-
ding State service. o
Appoint 83. (1) Notwithstanding anything contained in’
ment _of any law, rule, order or contract for the time beiug
-?h?ﬁ?&t:iia in force on the date of constitution of an Anchal
. Board, Qagan or Anchal Sasans, the State Government may
-E;“LOB‘;;?}' direct that the duly qualified and guitable officers of .
_ Qon b0 thel eimilar gr.de or class of any District Board,
. ondre, Local Board or Anchal constituted under the Orissa

Estates Abolition Act, 1951 and such of the officers
of the State Government as they decide fit and
desirable, shall be appointed to the Anchal cadre

posts in the said. Anchal Sasan or Anchal Sasansg

and thereupon such officer shall cease to be officers

Origga Aok
1 of 1862, - -
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of the said District Board, Local Board or the
Anchal or the State Government, and they shall
become officers cf the corresponding Anchal cadre
for such services and their conditions of serviece
shall be regulated by rules made under this Act,

(2) The State Government shall have the power
to preseribe for the officers absorbed in the Anchal
cadre posts under sub-section (1) conditions similar
to clauses (@) to (d) of sub-section (1) of section 103.

84 Except as otherwise provided in section 83
recruitment to the Anchal cadre shall be by direct
recruitment after consultation with the State Publio
Service Commission in the prescribed manner.

85. (1) The State Government shall constitute
an Anchal Service Board and it shall consist of —

- (a) the Secretary to Government in chargé of
the Anchal Sasan Department and shall be the
Chairman, ex-officio of the Board ;

(b) a Chairman of an Anchal Sabha, olected in
the prescribed manner, Member ; and '

(¢) a non-official Member to be nominated by
the State Government.

- (2) The term of office of a Member . under
olauses (b) and (c) of sub-section (1) shall be as
prescribed.

(3) The proceedings of the Anchal Service Board
shall not be ‘questioned by reason of any casual
vacancy-in the membership.

(4) Until the Anchal Service Board is constituted
the State Government shall fanction as the Board.,

86. The Anchal Service Board shall be a body
corporate by the name of the Board and shall have
perpetual succession and a common seal with power
to acquire and hold properties both movable and
immovable and subject to the control of the State
Government, mway transfer any property held by it
and confract and do all other things necessary for
the purpose of carrying out the provisions of this
Act and may sue and be sued in its corporate name,

87 (1) The Anchal Service Board shall—

(@) subject to the provisions of sections 83 and
84 make appointments and promotions to any posts
in the Anchal cadre in any Anchal and make transfers
from one such post to another ; and
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: (b) control and manage the Centralized Pension
Fund or the Contributory Provident Fund.

(2) The Anchal Service Board may, with the
previous sanction of the State Government, make
regulations consistent with the provisions of this Act
and rules made thereunder for regulating its
procedure and the disposal of its business and such
regulation shall be published in the Gazette.

Tocanical 88. The State Government may nominate

Advisers.  one or more officers of the different departments of
Government as technical advisers to an Anchal
Sasan whose duty it shali be to inspect from time to
time the concerned offices of the Anchal and advise
the Anchal Sasan about the better management of its
affairs and for this purpose such technical advisers
shall have access to all relevant records in the offices
of the Anchal. '

Fisation of =89« The State Government may prescribe the
strength and various classes and grades of posts other than the
o . posts mentioned in section 81 that may be created,
the scales of pay and allowances relating to such
posts and the number of persons that may be
appointed to the various classes and grades in each
Anchal Sasan and no Anchal Sasan shall without
the previous sanction of the State Government alter
the classes and grades fixed or exceed the pay scales
and allowances laid down for the various posts or
the number of persons to be appointed under each
class and grade of such posts. -

Qualiteation _90» The State Government may prescribe the
qualifications for the various classes of posts and
grades of posts in the Anchal Sasan of each particular
class and except as otherwise provided in section 83
and section 103 no appointment shall be made to a
post of a person with qualifications less than those
presoribed. :

Tomparary - 91. Notwithstanding anythin contained in

appointment gpctions 82, 87 and 89, the Anchal Sabha may in the
case of an emergency make provision for temporary
employment under the Anchal Sasan of an officer
or servant for a period not exceeding six months.

Distriot 92, ‘There shall be a District Selection Board for
Selestion  gach district in the State of Orissa constituted in the
’ prescribed manner and it shall be the duty of each
such Board to prepare in the prescribed manner a list

of candidates In order of preference every year for
yecruitment to the Anchal service other than Anchal
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cadre service, Vacanoies to such posts in any one
year in the said Anchal service in the Amnchal or
Anchals comprised in the district shall be filled up
only according to the list so prepared, in the same
order of preference as specified in such list :

Provided that the State Government may direct
that appointments to certain classes and grades of
such services shall be made by the Executive Commit-
tee of any Anchal directly.

93, The Anchal Service Board may, on the
requisition of an Anchal Sabha revise or set aside a
selection made by the District Selection Board for

any breach of rules or mistake of fact,.

94, (1) Subject to the provisions of this Act and the
rules made thereunder, the Anchal Executive Officer
in the case of employees appoint:d to posts oreated
under section 89, and the Anchal Service Board in the
case of officers appointed to the posts created under
section 81, may, for any breach -of departmental rules
or discipline or for carelessness, incompétence, neglect
of duties, continued bad records or misconduct, cen-
sure, fine, withhold promotion, reduce, remove or
dismiss such employees or officer and the Anchal
Executive Officer or the Anchal Service Board, ag the
case may be, shall have power to initiate disciplinary
proceedings in this behalf against such employees or
officers and suspend them pending enguiry : :

Provided that such order of suSpensioh shall not
be declared or construed as a punishment :

Provided further that when a resolution has been
passed by the Anchal Sabha against any such
Officer or employee it shall be the duty of the
Anchal Service Board in the case of the Officer and
of the Anchal Executive Officer in the case of the
employee to start disciplinary proceedings against
such cfficer or employes, as the case may be.

" {2) An appeal from the order of the Anchal
Executive Officer or of the Anchal Service Board,
as the case may be, shall lie to the Exeoutive
Committee and the State Government respectively.

- (8)(a) If the Chairmen is of opinion that any
digciplinary proceedings to he carried out by the
Anchal Executive Officer is not being carried oub
expeditiously or that the enquiry is sufficiently
important, he may direct such enquiry to be conduc-

ted by the Executive Committes and the Anchal
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Executive Officer shall thereupon transfer the enquiry
to the Executive Committee which shall exercise all
: the powers of the Anchal Executive Officer in the
v matter of disciplinary. proceedings in the particular
case,

(b) An appeal shall lie from the decision of the

Executive Committes under this section to such
authority and shall be disposed of in such manner
as may be prescribed. '

Resolution 95. (1) The Anchal Sabha may by a resolution
rorks done 8 @  meeting specially convened for the purpose
by Anchal  oXpress the displeasure of the Anchal Sabha with
Execwtive regard to the manner of execution of any resolution
by the Anchal Executive Officer or to the manner
of execution of any work of Anchal Sasan by the

said Anchal Executive Officer.

(2) The Anchal ¥Executive Officer shall
forthwith forward a copy of the resolution to the
Collector who shall forward the same with his
comments to the State Government who shall taks
guch action as they deem fit and inform the Anchal
' Sabha of their decision in the maiter :

Provided that where such resolution alleges
misconduct in the nature of—

(@) indiscipline and jnsubordination in the
nature of wilful disobedience or defiance of orders,

(b) persistent negligence in the discharge of
duties, _

(¢) bribery and corruption or misappropriation
of Anchal funds, '

(d) misuse or abuse of powers for persenal
ends, or

(e) participation in_local politics and party-
factions, \
the State Government shall, without prejudice
to any otter action’ that may he taken and
pencing enquiry into such allegations, forthwith
appoint & Deputy Collector to discharge the duties
. of the Anchal Executive Officer and the Anchal
a Executive Officer shall thereupon pending further
> orders of the State Government cease to discharge

' ‘the duties of his office.

Collector's 96. The Chairman of the Anchal Sabha may

I;:;:’“‘-’fjm. complain to the Colleclor in rtespect of any matter

concerning the administration of the Anchal Sasan
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and the Collector may, if he considers the complaint
sufficiently serious, report after enquiry to the
State Government and may use his powers of

supervision to ensure that legitimate grievances do
not exist.

97. The State Government may prescribe the
manner in which the enquiry- shall be made by
different authorities under sections 94, 95 and 96
and may notwithstanding anything contained in
the said sections by rules specify the cases in which
there shall be no appeal.

98. The rules of service for persons appointed to

posts created by an Anchal Sasan under section 89
shall provide—

(a) that & certain class of officers and employees

shall be transferable by the Collector from one Anchal
to another in the district ;

Provided that the number of posts of that class

or grade prescribed for the Anchal is not thereby

exoceeded ;

(b) that a person transferred to a post shall
be subject to the same administrative and discipli-
nary control and to the same privileges ag to
allowsnces, conditions, ete., as a person appointed

- directly to the posts ;

pees

Governmont,

{¢) that the Anchal Sasan shall contribute at
& prescribed rate towards the pension or gratuity
of such service to the Centralized Pension or

Provident Fund to be controlled by the . Anchal
Service Board.

99. (1) The State Government may make
regulations in respect of persons appointed to posts
created by Anchal Sasan under section 89 for-—

{a) fixing of amount and nature of security
to be furnished ;

(b) regulating the grant of acting allowances,
travelling allowances, subsistence allowance and
other allowances ;

(c) regulating the contributions that shall be
compulsorily payable to the Provident Fund ;
_ (d) regulating the grant of extraordinary
gratuity to apy member of their family and distri-
buting the charge against the several Anchals in
which such officer or employee may have worked
during the period of his service in Anchals ;
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(e) regulating eonduct ;
(f) generally laying down conditions of services

(2) Pending the framing of regulations under
sub-section (1) the rules and regulations obtaining
in respect of similar service under the State Govern-
ment shall apply in respect of matters enumerated
in clauses (a) to (f) of sub-section (1).

Disqualifica- 100. (1) No person shall be eligible for employ-
fions or ,, Ment in any Anchal Sasan if he has directly or

p' indirectly any share or interest in any work done
by order of an Anchal Sasan or in any contract with
or under an Anchal Sasan, either anywhere within
the State in the case of appointments to the Anchal
Cadre or within the district in the case of any other
appointment or was discharged for misconduct or

was dismissed from Government service or from the
service of a Local authority or an Anchal Sasan.

(2) If any employee of an Anchal Sasan acquires
directly or indirectly any such share or interest as
aforesaid he shall thereupon become disqualified to
continue in office.

eation 101. Every Member of an Anchal Sabha, the
M. Chairman or Vice-Chairman of such Anchal Sabha,
every employee of an Anchal Sasan, every contractor
or agent appointed by the Anchal Sasan for the collec-
tion of tax and every person employed by any such
contractor or agent for the collection of such tax shall
be deemed to be a public servant within the meaning
of section 21 of the Indian Penal Code, 1860. ﬁ‘g}.’ of

f e 102. (1) The State Government may, subject
" to the prior consultation with the Anchal Sasans,
establish institutions or grant recognition to
institutions established in any Anchal for training
of different classes of employees that are
or may be appointed in the said Anchal Sasans and
may by notification fix the course of training for such
employees.

(2) Where a majority of Anchal Sasans agree
to the establishment of an Ipstitution for training
of employees of Anchal Sasans the State
Government may  prescribe the = rate of
contribution payable by them and such contribution
shall be paid by all the Anchal Sasans.

(3) Any Anchal Sasan may enter into an
arrangement with the  State Government  for
reservation of seats in any Government institution for
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the training of its technical staff on such terms
and conditions regarding the maintenance of the
institution as may be agreed upon and the State
Government may thereupon fix such number of
seats for the nominees of the said Anchal Sasan as
they may deem expedient for any one year.

(4) The State Government may by notification
require that every Anchal Sasan shall within a
reasonable time depute such of its employees as
have not undergone the prescribed course of
training to undergo such training.

(6) An Anchal Sasan may grant stipends
as may be approved by the State Government
to persons resident in the concerned Anchal
for training in any institution established or
recognised under the provisions of sub-section (1).

gt 103. (1) Notwithstanding anything contained
Bosl . in the foregoing provisions of this Chapter but subject

suthority, {0 the provisions of section 83, where by constitution

- of an Anchal Sasan or Anchal Sasans, any District
Board, Local Board or an Anchal constituted under
the Orissa Estates Abolition Act, 1951, is abolished ?riw
whether in whole or in part, the State Government *°f
may direct that duly qualified and suitable staff of
such District Board, Local Board or Anchal shall
be absorbed in Anchal service other than Anchal
Cadre Service in the Anchal Sasan or Sasans so
constituted subject to such conditions as the State

Government may prescribe in respect of the following
matters :—

(a) the posts or classes and grades of posts of
the Anchal Sasan acainst which the individual officer

or employee or classes and grades of employees shall
be absorbed ;

(b) credit for previous service under the
defunct District Board, Local Board or Anchal in the
matter of pension and gratu'ty and the contribution
that shall be made from the District Board Fund or
the Anchal Fund constituted under the Orissa Estates
Abolition Act, 1951 to the Centralised Pension or Oriss
Provident Fund applicable to the employees under *°'!
the Anchal towards the pension or Provident Fuud of
the absorbed employee :

Provided that if the employee was not entitled
to any pension or gratuity under the District Board
Fund or the Anchal Fund and no contribution has
been assessed on the District Board Fund or the said
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Anchal Fund the State Government may not give any
credit for the previous service in the matter of
pension or gratuity in the Anchal Sasan.

(¢) fixing of seniority a8 between the absorbed
employees and the .other employees of the Anchal
Sasan at the time of absorption ; and

(d) credit if any, for leave earned during the
service in the defunct District Board or Anchal and
the contribution to be made from the District Board
Fund or the said Anchal Fund to the Anchal Fund
towards the leave salary for such leave credited.

(2) Notwithstanding anything in sub-section (1)
in the case of permanent employees of snch
District Boards or Local Boards, it shall be the duty
of the State Government to direct their absorption
in suitable posts and the conditions of service

- of such employees shall not be less advantageous

than what they were prior to such absorption.

(3) Any employee of the State Government, who
may be decided by them to be fit and desirable, may
be absorbed in the Anch:l Service other than the
Anchal Cadre Service and in such cases the foregoing
provisions of this section and the rules made there-
under, with such modifications and adaptations as the
State Government may deem necesrary or consequen-
tial shall, eo fur as may be, apply and the employee
8o absorbed shall ceagse to be an employee of the
State Government. '

CHAPTER VII

Buoaur

104 (1) Subject to the provisions of this
Chapter the Anchal Sabha shall in respect of every
year submit the Budget Estimates for that year
duly passed at a meeting to the Collector on or
before the 15th day of July of the last preceding
yeaxr.

(2) If the Anchal Sabha fails tc submit a duly

- passed Budget by the date specified in sub-section (1),

the Collector shall, subject to the control of the
State Government, prepare and sanction the Budge!
Estimates himself and certify the same to the Anchal
Sabha before the first day of September next and
the Estimates so certified shall be the Budget Esti-
mates of the Anchal Sabha for all purposes for the
y6ar.
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105. (1) If in the opinion of the Collector, the

Budget by Hstimates for the year submitted under sub-sec-
the Cellectar. ton (1) of section 104 are not in accordance with the

provisions of section 108, the Collector shall, on or
before the 318t day of August of the year last prece-
ding the year to which the Budget relates, return the
same to the Anchal Sabha and the Sabha shall
resubmit the same to the Collector within 30 days
from the said date with such alterations as may have
been ordered by him.

(2) If the Collector does not return the Bsti-
mates to the Sabha for making alterations if any by

" the aforesaid date, the HEstimates submitted under

Appesl
againat the
order of the
Collector

Ravised
1get
Ketimaton.

sub-section (1) of section 104 ghall be deemed to all
intents and purposes to be the Budget Estimates for
the year, :

(3) If the Anchal Sabha fails to resubmit the
estimates in pursuance of sub-section (1), the esti-
mates submitted under sub-section (1) of section 104
shall, subject to the alterations, if any, ordered by
the Collector, be deemed to all intents and purposes
to be the Budget Estimates for the year.

106. The Anchal Sasan may prefer an appeal to
the State Government against the order of the
Collector under section 105 within such time and in
such form and manner as may be prescribed and the
State Government n-ay thereupon consider the same
and pass such orders as they may deem fit and
subject to the orders that may be passed by the State
Government, the decision of the Collector under the
said section shall continuwe to have full force and
effect.

107, (1) The revised budget estimates of the
Anchal Sasan shall be prepared by the Anchal Sabha
and submitted to the Collector as often during the
course of the year to which the budget relates, and
in such form and manner as may be specified in the
rules made by the State Government in that behalf
and subject to the rules go made the foregonig
provisions >f this Chapter shall, so far as may be,
apply. : '

{2) Bave as otherwise expressly provided in this
Aot or the rules made thereunder, no expenditure in
excess of the annual budget estimate shall be incur-
red by the Anchal Sasan unless such excess has been
adequately provided for in a revised estimate in
aocordance with the provisions of sub-section (1).
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Patticulars 108. (1) The budget estimates shall contain such
included in particulars as may be prescribed.
she budgsb.

(2) In such estimates the Anchal Sabla shall

among other things—

(a) provide for the payments as they fall dae
of all instalments of principal and interest for which
the Anchal Sasan may be liable in respect of loans
contracted by it 3

(b) make adequate and suitable provisions for
such services as may be required for the discharge of
the several duties imposed by or under this Act;

{¢) provide for the minimum closing balance
as provided in clause (@) of section 109 ;

(d) make adequate provision for meeting
expenses charged to the Anchal Fund or compulsorily
payable out of such Fund under the provisions of this
Act and the rules made thereunder ;

(¢) provide for the payment of suitable contri-
bution to the Education Fund ;

(f) provide for the minimum expenditure on
the items specified in claunse (b) of section 109 ; and

() make adequate provision for the expen-
diture of any grant given by the State Government
for any specific purposes, in this behalf. . |

Minimum 109. The State Government may with reference
balancs, ebs. {0 any Anchal Sasan prescribe—

(¢) the minimum closing balance to be main.
tained by the Anchal Sasan ;

(b) the minimum expenditure to be incurred
by the Anchal Sasan on public works, medical,
veterinary and public health; and

(c) the statements, accounts and returna to be
submitted by it to the State Government.

Fxponditure 110. Any expenditure inburred by the Anchal

to bo Executive Officer in accordance with the provisions

oharged.  of this Act and the rules made thereunder shall be
charged on the Anchal Fund.

Raising of 411, It shall be lawful for an Anchal Sasan,
Losns.  gybject to the provisions of any law relating to
 raising o/ loan by Local authorities for the time being
in force and with the prior approval of the State
Government,to raise loans for the purpose of carrying
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out any of the provisions of this Act and to guarantee
1epayment of principal and payment of interest on
such loans and to form a sinking Fund,

112. (1) Accounts of the receipt and the expendi-
ture of every Anct.al Sasan shall be made up to the
lagt date of every financial year and shall be examined

and audited as soon as may be after the end of each
financial year.

(2) The provisions of the Orissa Local Fund

Audit Act, 1948 shall apply in regard to the audit of Orisss act

the Funds under the control and management of the ¥ °f 194%

Anchal Sasan or any of the Committees constituted
under this Act ; '

Provided that the State Government may for

- sufficient reason condone any surcharge made under

Publication
of ahatraet
of accounts.

Formation
of Adminia.
trative
Units
Comprising
Estutes
ebolished.

Right of
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Saean to
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the Orissa Local Fund Audit Act, 1948, Orisss Act .

V of 1948,

3. An abstract of every annual account of an
Anchal Sasan showing the income of the Ancha] Fund
under each head of receipts, the charges for establish-
ment, works undertaken, sums expendsd onm each
work and the balance, if any, of the Fund remaining
unspent shall be prepared by the Anchal Sasan and
published annuaily in the prescribed manner,

i e

CHAPTER VIII

Laxp REVENUE, RENTS, CiissES AND I'EES

114, (1) Notwithstanding anything contained in
any law relating to land tenure for the time being
in force all estates vested in the State Government
under section 3 of the Orissa Estates Abolition Act,
1951, may, from time to time in accordance with-‘}"i}’?ssf'
directions issued by the State Government, be sub- )
divided or amalgamated with one another or with
other areas for the purpose of constituting suitable
Anchals under the provisions of section 4.

- (2) Save as otherwise oxpressly provided in this
Chapter nothing in this section shall in any manner
alter, prejudice or affect the rights, privileges and
remedies acquired or accrued prior to the date of

such subdivision or amalgamation.

115, On the issue of a notificaion under section 4
declaring an area to be an Anchal, the right to
collect and appropriate all land revenue, rents
and  cesses payable in relation to the lands within

.
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the Anchal to the State Government or to the

Anchal Fund under the Orissa Estates _Abolitio_n _

Act, 1951, or to any Local authority shall vest in DrisaAs
the Anchal Sasan. : _ P

E zplanation—Cess includes education cess, but

does not include cess under the Orissa Mining Areas Oriss Aot

Development Fund Act, 1952, XXViI
. . . aof 1! it .
Collestions 116. (1) The State Government may, from time :

ereditod to o time, by order direct that certain proportions of

gﬁﬁgligﬁfﬁ land revenue, rents and cesses collected or certain
State, fixed contributions shall be credited to the Consoli-
dated Fund of the State and the Grams Funds
within the Anchal and the Anchal Sasan shall duly
credit such proportions of the collections or such

fixed contributions as 8o directed :

Provided that the proportion of such colleetions
and the amount of such contributions and the date
with effect from which the amount shall be so credited:
shall be determined in the prescribed manner. '

(2) Any amount not duly credited in acoordance
with the aforesaid directions of the State Government
shall be a first charge on the Anchal Fund and with-
out prejudice to any other mode of recovery shall be
realisable from the Anchal Sasan ad arrears of land
revenue,

Repeal of 117. On and after the date of notification under

Shepter IL gogtion 4 declaring an ares to be an Anchal the

Aet 1951. provisions contained in Chapter III of the Orissa
Estates Abolition Act, 1951 shall stand repealed in ?ﬂ'iﬁa Act
their application to any estate or part thereof as may * 1952

be included in the Anchal :

Provided that all actions taken, things done,
notifications issued, orders passed, rights accrued
and liabilities incurred shall be deemed to have been
validly taken, done, issued, accrued and ineuyrred in
exercise of the powers conferred and in discharge of
duties imposed by or under the provisions of this
Act ;

Provided further that.on and after the said date
the State Government shall have power by notifica-
tion to direct that the whole or any part of the
Anchal Fund of the Anchal Sa8an constituted under
sub-section (1) of section 14 of the Orissa Estatos Oricss act
Abolition Act, 1951, the area comprised within ¥ of 1962,
which is affected by the formation of the Ancha) :
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under section 4 shall stand transferred to the
Consolidated Fund of the State anything in any
other law to the contrary notwithstanding. _

118. {1) Notwithstanding anything in section
118, if atany time any Grama Sabha within an Anchal
decides to colleet land revenue, rents and cesses in
relation to any Grama Panchayat area, such decision
shall be communicated to the State Government
within the prescribed date andin the prescribed
manner and therenpon the State Government shall,
as soon a8 may be, by notification published in the
Gazette and in such other manner as may be prescri-
bed, declare that from and after the first day of the
agricultural year next following it shall be the duty
of the said Grama Sabha to collect such dues on
behalf of the Anchal Sasan constituted for the said
Anchal. '

(2) Such Grama Sabha shall collect such dues in
accordarice with the provisions of this section and
shall deposit the collections, as often during any
agricultural year, and in such manner, asmay be
prescribed, in the Anchal Furd to the extent of the
fotal demand for the agricultural year less such
remuneration for the Grama Sabha as may be pres-
cribed subject to the minimum of 15 per cent of the
total demand for the year and the balance of such
demand shali be collected by the Grama Sabha- and

appropriated by it to the Grama Fund :

Provided that if the total deposit in the
Anchal Fund during the agricultural year falls short
of the amount as aforesaid, such shortage shall be

aid from out of the Grama Fund to the Anchal Fund
Ey the last day of the said agricultural year.

(3) Without prejudice to the provisions of sub-
section (2) in case of any gross or persistent default
on the patt of the Grama Sabha in the discharge of
its Quties imposed under sub-section (1), the Collector,
on his own motion or on the report of the Anchal

 Qasan in that behalf, may, after giving the Grama

Sabha, an opportunity to show cause, relieve the Grama
Qabha of the said duties and issue such other order
or orders as he may deem necessary and consequen-
tial thereto and such order or orders of the Collector
shall be published in the Gazette and from and
after the first day of the agricultural year next
following the date of such publication, the notifita-
tion issued in pursnance of sub-section (1) shall stand
eancelled. '
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{(4) The arrears of land revenue, rents and
cesges, if any, that may be due for collection by the
date of the notification issued by the Collector under
sub-section {3) shall be collscted in accordance with
the orders in that behalf issued by the Collector
under the said sub-section and - credited as. svon as
may be to the Grama Fund.

(8) The Grama Sabha which has been relieved of
its duties of collection in pursuance of sub-section (3}
may apply to the State Government in the prescribed
manner to resume collection of the land vevenue,
rents and cesses and the State Government may, by
notification, published in the Gazette and subject .to
the provisions of sub-section (2) and to such
conditione and restrictions, if any, as may be
gpecified in the said notification, allow the Grama
Sabha, to resume collection of such dues.

(6) Any Grama Sabha duly authorised to collect
land revenue, rents and cesses in pursuance of sub-
geotion (1) or sub-section (5) may, on application to

_the State Government in the prescribed form and

G ozsation of
¢ ertain
S ervices.

manner, be relieved of its duties of such collection
by the State Government, as soon as may be by a
notification publisbed in the Gazelte and in snch
other manner a8 may be prescribed, and from and
after the first day of the agricultural year next
following the date of the notification it shall cease to
be the duty of the said Grama Sabha to collect such
dues on behalf of the Anchal Sasan.

119. From and after the first day of the Agricul-
tural year next following the notification under
section 118 all Sarbarakars, CGountias, Thikadars,
Pradhans,. Village Munsifs and Karanams and all
other village officers, servants or headmen by what-
ever name designated or locally known, engaged
within the Grama Panchayat areas as revenue agents
or ae agents or servants for the collection of land
revenue, rents and cesses by or on behalf of the State
Government under the provisions of the Madras
Hereditary Village Offices Act, 1895 or any other law, Madras Act
or contract, grant, custom or usage, shall, in relation [F of 1898
to such area, cease to exercise any of the powers,
discharge any of the duties and perform any of the
functions in respect of such office and shall not to
that extent be entitled to earn any remuneration,

" with respect to such office after the said date,
anything in any such law, contract, grant, custom or

usage to the contrary notwithstanding.
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gzz’;‘;}gw ~ 120. (1) Persons holding office as aforesaid and
of serviees. Specified in section 3 of the Madras Hereditary Village.
Offices Act, 1895 shall on terminaticn of their services Madras Ack
under section 119 be entitled to a lump sum gratuity )
to be determined in the prescribed manner subject to
a maximum of thirty times their monthly remunera-
tions and the gratuity so determined shall be a charge

on the Consolidated Fund of the State.

(2) In the case of persons other than those
covered by sub-section (1) the lands he'd or enjoyed
by any such person in pursuance of or incidental to
the terms and conditions of service so terminated
shall be settled with rights of ocoupancy therein on
a fair and equitable rent with such person or, ds the
case may be, with him and all those other persons
who may be holding the land or any part thereof as
his co-sharers or as tenants under him to the extent
that each such person was in separate and actual

- cultivating possession of the same immediately befor
the first day of July 1955. \

(3) The total area of land in possession of any
one of such persons before it is settled with him in
the manner aforesaid shall be aubject to a reservation
of a certain fraction thereof in favour of the Grama
Sabha and the extent of such reservation shall be
determined in the following manner, namely :—

Land in possession Extent of
Reservation
Less than 10 acres .s Nil
10 acres or above but less than & per cent
33 acres. :
38 acres or above but less than 10 per cent
' 100 acres.

100 acres or above bub less than 20 per cent

200 acres, '
200 acres or above : «» 30 per cent,

(4) The State Government may by rules made in
shat bebalf specify either generally or in relation to
any local area the authorities by whom and the
manner in which the proceedings under this section
shall be conducted,

Power of 121, Notwithspauding anything in any other law
Grama  for the time being in force an Anchal Sasan and a

cenlise amear Crama Sabha in whom has vested the right to collect

ofland  land revenus, rents and cesses under section 115 or

-
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section 118, as the case may be, shall without pre-
judice to any other mode. of recovery have the power
to realise the arrears of such land revenue, rents and
cesses through the Collector in the same manner and
subject to the same law of limitation as arrears of
land revenue due to the State Government.

122. Without prejudice to the generality of the
foregoing power for realisation of land revenue, rents
and cesses as arrears of land revenue, the Anchal
Sasan or a Grama Sabha, as the case may be, shall be
entitled to recover such land revenue, rents or coases,
as the case may be, by distraint and sale of movabl
property or by sale of a holding. :

Ezxplanation—~Movable property for the purpose
of this section shall include growing crops and the
produce of land or of trees in the defaulter’s holding,

Limitations 123. The Ahcha.l Sasan or the Grama Sabhsa shall

of distraint,

have no power to proceed against the defaulter for
‘recovery of arrears by distraint and sale of movable
property or by sale of holding unless it is in accord-
ance with the entries recorded in the Rent Roll
maintained in pursuance of section 149.

Limitations 124. An Anchal Sasan or a (rama Sabha, as the

Articlea
exempted
from
distraint,

Copy of
do:l:nandt-o
bo served o

 defanlter.

of distraiat case may be, shall not be entitled to distrain except

for an arrear which has accrued due within twelve -
months preceding the demand under section 127,

- Limitations 12§, When an Anchal Sasan or a Gramsa Sabha
of distraint,

has sued for an arrear of revenue, rent and cesses and
obtained a decree it shall have noright to distrain
maovable property for such arrear.

126. The following articles shall not be distrained
for the arrears hereinbefore specified—

(1) the necessary wearing apparel, cooking
vessels, beds and bedding of the defaulter, and such
personal ornaments of a woman as in accordance
with religions usage cannot be parted with by her;

{2} tools and artisans, ploughs and implements of
husbandry, ploughing cattle and manure stocked and
such seed grain as may be necessary for the due
cultivation of the holding in the ensuing year.

.127. (1) Before or at the time when a distraint is

lClmade the distrainer shall serve on the defaulter a

written demand specifying the amount of the arrear

- together with an account exhibiting the grounds on
which the demand is made.
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(2) The demand and account shall be dated
and signed by the distrainer and shall, within one.
year from the date on which the arrear becan.e due,
be served on the defaulter by delivering a copy to
him or to some adult male member of his family at
his usual place of abode provided that it is in the
neighbourhood of the land o which the distress
refers or to his authoriged agents or when such
service cannot be effected by affixing a copy of

~ the notice on some conspicuous pert of the land
to which it refers. The demand shall set forth—

(@) the amount of the arrear due with interest,
if any ;- '

(b} the holding in respect of which it is due 3
(c) the period in respect of which it is dus,

Procsdure in 128. (1) Unless the demand is immediately satis.

Py mons fied, the distrainer may distrain property to the

afier notice. amount of the arrear with interest and the costs of
the distress and shall fo-thwith prepare a list or des-
cription of the said property, date and sign the same
and without delay serve it on the defaulter in the
manner ?rovided in the preceding section for the
service of a written demand, and a copy of such list
or description together with s copy of the written
demand and account shall be sent by the distrainer
within ten days of the service of the demand on the
defaulter to the officer empowered to hold the sale
under the laws for the time being in force relating to
recovery of arrears of land revenue.

(2) If any person other than the defaulter noti-
fies the distrainer that he is & cultivator or the owaer
of the property a copy of the demand and of the
list or description of the property shall in like manner
be served on or delivered to such person in all cases
in which the property distrained consists of—

(@) any crops or other products of the earth
standing or ungathered on the holding ; and

(b) any crops or other products of the earth
which have grown on the holding and have been reaped
or gathered and are deposited on the holding or on a
threshing floor or place for treading out grain or the
like, whether in the fiolds or in a homestead, "

Distrain o 129. A person authorised to distrain may apply
tance . ‘Boom b0 the nearest Police-station for such assistance as
polices may be necessary to prevent any breach of peace and
' the anthority to whom such application is made
shall depute one or more police officers to be present

at the time of such distress for such purpose.
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Disteesa %o . 130, The distress shall not be excessive; the
the amount Value of the property distrained shall be so far as
ofsrrear.  may be equal to the amount of the arrears due with

nteroest and costs of distress.

Time  of 131. Distress shall be made after sunrise and

distre®:  hefore sunset and not otherwise,

Dist r 5 ined 132. (1) Standing crops and other ungathered

o s produce may, potwithstanding the distraint, be

dealt with, tended, and after notice to the distrainer be reaped,
gBd gathered by the owner of the crop.

(2} If the owner of the crop mneglects to
tond, reap or gather the said crop or produce, the
distrainer may do go at the expense of the owner.

(3) The distrained property shall be placed
in the charge of some person appointed by the
distrainer for the purpose ; the person so appointed
shall store the same in some couvenient place in the
neighbourhood at the expense of the owner.

What places 133. It shall be lawful for the distrainer to force

© distrainer

may foree  OPeN any stable, cow-house, granary, godown, out

open.  house or other building, and such distrainer may also
enter any dwelling-house, the outer door of which
may be open and may break open the door of any
room in such dwelling house for the purpose of
.distraining property belonging to a defaunlter and kept
therein ; provided always that it shall not bs lawful
for such distrainer to break open or enter any apart-
went in such dwelling-house appropriated for the
zenana or residence of women, except as hereinafter
provided, '

Power of 134. When a distrainer msy have reason to
distrainer  gnppose that the property of a defaulter is lodged
open doors  Within a dwelling-house, the outer door of which may
in preesnce 1 ghyt, or within any appartments appropriated to
of & police . «
officer. women, which, by the usage of the country are consi-
- dered private, such distrainer shall report the
fact to the officer in charge of the nearest police-

station, Thereupon the officer in charge of the

station shall send & police officer to the spot, in the

presence of whom the distrainer may break open the

outer door of such dwelling-house, and also the door

of any room within the house except the zenana.

The disirainer may also, in the presence of the police

officer, after due notice given for the removal of

women within the zenana and after furnishing means

for their removal in a suitable manner (if they be

women of rank, who, according to the customs of tae
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_country, cannot appear in public), enter the
~Zenana apartment sfor the purpose of distraining
the defaulter’s broperty, if any, kept therein.
If any such property b. fourd, it shall immediately
be removed from such apariments in order that they
may beleft free for the return of the former occu-
pants,

Distrain e d 135. The disrainer shall not 'woi'k the bﬁl'locks
Sjﬂ: not O cattle or make usc of the property distrained. He
tobeused. shall provide necessary food for cattle or other

live-stock, and the ecogt thereof shall be s charge

against the defaulter and shall be recoverable as a

cost of the distress,.

Withdrewal 136. (1) After a distress has been made under

of distros? the foregoing provisions and at any time before the

of e’ date appointed for sale, the defaulter, the cultivator
or the owner of the property may tender or pay the
amount specified in the written document under
section 127 with subsequent interest and costs to the
distrainer, or may furnish security to the satisfaction
of the distrainer, whereupon the distrainer ghall give
& written acknowledgement of the tender, payment
or iecurity and shall withdraw the distress forth-
with, - -

(2) At any time before the sale of the distraineds
property, the defaulter or cultivator or owner of the
property distrained pays to the officer specified in

_ section 128 the amouni mentioned in the _written
document under gection 127 with subsequent interest
and costs, such officer shall grant a receipt for the
same and shall withdraw the distress forthwith .

ﬂ’sﬁﬂ“;ﬁ:ﬁ lost, damaged or destroyed while in keeping with
nogloes o™ the  distrainer, by reason of not having taken
property.  reasonable precauntions for its preservation, the owner

may sue the distrainer for damages before the

Collector.

Claims to 138. A third person claiming & right or interest

Biiborty  in any of the moveable property under distraing,

may, before the date of sale, make an application
to the Cullector or the Officer empowered to hold the
sale and the Collector shall there upon hold or cause
to be held an immediate enquiry and if he sees
sufficient cause for doing se, may postpone the sale
of such preperty. The Collector . hall pass such order
upon the claim as he shall deem fit, ' :

137. When the property distrained may be stolen,
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Prooedure 139. When after an application made by the
distrained  distrainer it is proved to the satisfaction of the

-my Collector that-—

Eratiulently (@) a defaulter has made a fradulent conveys
or ~ance of moveable property to prevent
distress for arrears ;

(5) any person has forcibly or clandestinely
taken away moveable = property ounce
digtrained ; :

the Collector shall pass an order directing that
the property be restored or its value be paid to the
distrainer.

Appoal to 140. Any person aggrieved by an order under
v section 138 or section 139 may institute a suit before
the Civil Court within one year from the date of the
order to establish the right which he claims to the
. property in dispute and for compensation.

applloation | 141. The distrainer shall within fifteen days
for sale of from the date of the distraint apply to the officer
g‘;“;;:r: » ° 4 empowered to hold sale under the laws relating to
" the recovery of arrears of land revenue for the time
being in force, for sale of the property specified in

the list or description mentioned in section 128.

fgp’l?oaﬁm"f ~ 142. The application shall be in written and
" shall specify the following particulars, viz :— '

(@) the name and residence,of the defaulter
and in case provided for in sub-section
(2) of section 128 also of the person who
notifies that he is the culbivator or the
owner ;

(5) the amount due ;

(¢} the date of the distraint ; and

(d) the place in which the distrained property
is. '

Bale  of 143. On receipt of the application under section

gﬁfp’;}; °9 141 the Officer specified therein shall proceed to hold -

. the sale of moveable properties in such manner and
within such time as may be prescribed :

Provided that rules made under this  section
shall not be inconsistent with or repugnant to the
provisions of the laws for the time being in foree -
relating to the recovery of arrears of land revenue,
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Uimitations 444, Where the right to appropriate land revenuye,
of Anckal .~ rents and ocesses has vested in an Anchal Sasan
Basan to ¢ UDer section 115 it shall not be competent for the
oF remizeton 8aid Anchal Sasan to assign in favour of any other
ofland  authority or grant rebate or remission of any
revenue, .

part of such .revenue, rents or cesses in favour of

any other Local authority except in accordance with

the provisions of this Aot or the rules made there+

under,

Vesting of 145. (1) Subject to the following sub.-sections

m and any general or special directions as may be
issued from time to time by the State Government
on the issue of a notification under section 4, all
communal lands, waste lands, pasture lands, village
forests, water sources other than water reservoirs or
works maintained for irrigation or other purposes
situated in any Grama Panchayat area within the
Anchal and vested in or belonging to the State
Government shall belong to and vest in the cOrrTes-
ponding Grama Sabha :

Provided that the State Government ghall
always have the power- by notification from time to
time to direct that any such communal land, waste
land, pasture land, village forest or water source as
aforesaid, instead of continuing to belong to and
vest in the said Grama Sabha shall from the - date of
such notification belong to and vest in any other
Local authority or Anchal Sagan as may be specified
therein,

(2) Nothing in this section shall alter, prejudice
or affect any existing right or interest of any kind
whatsoever of any person or body of persons whether
corporate or not, under any other law, contract,
custom or usage : :

Provided that the State Government shall have
power from time to time by order to direct that the.
free right, if any, of user or appropriation of the
income or usufruct by the village community under
any law, custom or usage shall s0o far as may be
exercised by the Grama Sabha subject to the -
application by such Sabhs of such proportion of -

. the income or usufruct or of the value thereof ag may -
be determined in the prescribed manner on welfare
activities for the benefit of such community.

(8) The right to all the minor forest produce as
specified in Schedule IV to this Act shall remain
with the State Government,
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(4) The right to underground and surface
minerals and right of user of the surface lands of
mines shall remain vested fully in the State Govern.
ment.

(5) Such of the aforesaid lands, forests and
water sources, as may have been in pursuance of
any law or authority specifically placed under the
management and control of any Anchal Basan or

other Local authority, shall continue to remain under

such control until specifically transferred to the
Grama Panchayat. .

(6) Nothing in this section shall affect the powers
of the State Government under any other law for the
time being in force to declare any area within the
jurisdiction of the Grama Panchayat as a reserved
forest and to exclude it from the management and

control of the Grama Panchayat.

146. Where under any law or custom, the
management and control over any irrigation rights,
drainsge and distribution of water is exorcised by
the State Government or auihorities subordinate to
the State Government, the State Government may,
by notification, direct that in any Anchal such
management and control shall be exercised by the
Grama Panchayats and the Anchal Sasan in the

following manner :-—

() Where the irrigation right, drainage or
distribution of water extends over an area beyond
the jurisdiction of a Grama Panchayat or lies inan
arean where there are no Grama Panchayats the
Anchal Sasan shall be given the control. )

(b) Where the irrigation rights, drainage or digs

tribution of water extends over an area not beyond
the jurisdiction of a Grama Panchayat, the control
shall be given to the Grama Panchayat.
' (¢) All powers exercised by any revenue authos
rities lower in rank than that of a Collector shall be
exercisable by the Grama Panchayat or the Anchal
Sasan, as the case may be. S

(d) The powers of the Grama Panchayat in
ursuance of this section shall be exercised by its
garpa,nch' subject to confirmation by the Grama
Panchayat provided that till the Grama Panchayat
confirms, modifies or alters the decision of the Sars
panch such decision ghall be final,
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(¢) The powers of the Anchal Sasan shall
be exercisable by the Anchal Executive Officer
subject to  the ratification, wmodification or
cancellation by the Anchal Executive Committee.
Until such alteration or cancellation the Anchal
Executive Officer’s order shall prevail,

(/) The State Government may by rules provide
for an appeal against an order of the Grama
Panchayst or the Anchal Sasan to an authority not -
below the rank of a Deputy Collector. :

147, The Grama Panchayat may, in such
manner and t0 such extent, ag may be prescribed,

in respsct of leage out for cultivation waste lands, pasture lands

- waate
lands, eto.

Power of
‘Government
to aequire
land vested
in Anghal
Sagan or
Grama
Babha,

Mainten.
aacve of
ront-roll.

and other communal lands and may itself cultivate
such lands on such terms and subject to such
conditions s8 may be preseribed,

148. Where uader the provisions of this Act any
land bas vested in an Anchal Sasan or & Grama Sabha
it shall always be subject to the condition that wher
the State Govirnment requires any such land for a
public purpose such land can be faken back in the

prescribed manner without compensation but subject

to payment of the price of permanent structures, if
any, standing thereon and the const of permanent
improvements. if any, including the excavation of
tanks made therein, _

149. (1) Where in pursuance of section 115 or .
118 an Anchal Sasan or a Grama Sabha has become

~vested with the right to collect land revenue, rents

and cesses in the Anchal or Grama Panchayat area,
the Anchal Sasan or Grama Panchayat, ag the case
may be, shall maintain & Rent-roll in the Prescribed
manner, _

(2) Uncontested mutation of entries in the

‘Rent Roll shall be done by the Anchal Sasan or

the Barpanch of the Grama Panchayat, as the case
may be, and contested mutations shall be referred

for deeision to such competent authorities as may
be prescribed. _

(3) The Grama Panchayat shall also maintain
records of all communal lands, waste lands, pasture

- lands, village forests, and all water sources referred

to in section 145 in such form and in such manner
a8 may be prescribed. _
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150. With' the previous sanction of fhe State -

- (Government the Anchal Sasan may levy fees in the

prescribed manner and subject to the preseribed
maximum in any local area of the Anchal for all acts
and things done or seérvices rendered for the promo-
tion of the safety, health, welfare or convenience of
the inhabitants of such area and the administration
of such fees shall, subject to the provision of the
Chapter X. be made in the manner prescribed.

CHAPTER IX

PropPERTY

151. The State Government may by notification
declare that any property vested in the State
Government and situated in an Anchal shall vest in
the corresponding Anchal Sasan and thereupon such
property shall, subject to such conditions, limitations
and restrictions, if any, as may be specified in the
said notification, vest in the Anchal Sasan for the
purposes of this Act.

152. If consequent on the constitution of an
Anchal Sasan wunder section 4 of this Act any
Local authority in the Awnchal or its jursdiction
therein ceases, the movable or immovable property
or a portion thereof, as was held by or in trust for or
was vested by the State. Government in the said
Local authority and situated in the Anchal, shall
vest in the Anchal Sasan for the purposes of this
Act subject to all charges and liabilities affecting
the same : -

Provided that the State Government may by
notification declare that any part of the property of
the said Local authority within the jurisdiction of
the Anchal Sasan shall, subject to all charges and
liabilities affecting the same, wvest in any Grama

Sabha in the said Anchal :

Provided further that the State Government may
restrict the liability of the said Grama Sabha in
respect of debts, liabilities and obligations affecting -
the property so vested in it. '

153. Where in pursuance of a notification under
section 4 the local limits of an Anchal are altered,
the State Government, may by notification redistri.
bute amongst the concerned Anchal Sagans and
Local authorities, if any, all the properties movable
and immovable in the Anchal prior to the date of
such alteration. : S \ -
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154. Whenever it is necessary or expedient for
any purpose of this Act that the Anchal Sasan shall
acquire any immovable property such property may
be scquired by the Anchal Executive Officer on
behalf of the Anchal Sasan by agreement on such
terms and at such rates or prices as shall be approved
by the Anchal Sabha either generally or specially in
any particular case.

155. (1) Without prejudice to the generality of
the powers conferred under section 154, the State
Government may, at the request of the Anchal Sasan,

_proceed to acquire any property under the provision

of the Land Acquisition Act, 1894 or any other law

for the time being in forece relating fo land acquisi-

tion. ' _

(2) The amount of compensation awarded and all
charges incurred in the acquisition of such property
under the foregoing provision shall be forthwith paid
by the Anchal Kxecutive Qfficer and thereupon the
said property shall vest in the Anchal Sasan.

166. The State Government may resume any
immovable property transferred to the Anchal Sasan
by themselves or by any Lecal authority where such

Aok T of
1804,

properly is required for a public purpose without

paymert of any compensation other than the amount
paid by the Anchal Sasan for such transfer and the
market value at the date of resumption of any
building or works subsequently erected or executed
thereon by the Anchal Sasan in accordance with the
terms of transfer :

Provided that the Anchal Sasan may remove
within such time as may be specified by the State
Government the materials of any buildings or work
congtructed or erected on the land in contravention
of the terms of the transfer. ,

157. No immovable property belonging to, vested
in, or under the management of, an Anchal Sasan,
shall be sold, leased or otherwise alienated exeept in

accordance with the provisions of this Act and rules

made thereunder.

158. When any public institution has been placed
under the management and control of any Anchal
Sasan, all property, endowments, and funds belonging
thereto shall, subject to the provisions of any other
law for the time being in force, be held by the Anchal
Sasan in trust for the purposes to which the said
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property, endowments, and funds were lawfully
applicable at the time when the institution was so
placed.

159. (1) The State Government may subject to
other provisions of this Act from time to time make
contributions or grants-in-aid to each Anchal Sasan for
carrying out the purposes of the Act particularly for
the purposes of education, public health, public works,
agriculture and development and the same shall
be credited to the Anchal Fund or the Education

- Fund, as the case may be.

(2) If in the opinion of the State Government
the whole or part of any grant-in-aid made as afore-
said has not been applied for the purpose for which
it was made or has been misapplied in any manner,
the State Government shall have the right, to the
extent of such non-application or mis-application, to
obtain a refund of the said grant from the Anchal
g?sa.n and also to discontinue such grants-in-aid in

ture, : :

it = et i

- CHAPTER X

Ter AxcEAL FUuxp

160. (1) There shall be constituted for each
Anchal Sasan an Anchal Fund and there shall be
Placed to the credit thereof—

(a) the proceeds of all taxes, revenue, fees,
tolls, cesses and rates imposed under this Aet or
permitted thereunder to be collscted and appropria-
ted by the Anchal Sasan ;

(b) all grants-in-aid and contributions made
to the Anchal Sasan by the Central Government,
the State Government, Local aunthority or
persons whether corporate or otherwise ;

(¢) all sums paid by the State Government to
the Anchal Sasan to meet expenses for the perfor-
mance of agency functions ;

(d)all sums recovered . on account of |
composition under section 258 ; ‘

(e) all sums received by the Anchal Sasan in
giving effect to the provisions of this Act or the rules
and bye-laws made thereunder ; '




102

(f) all sums received under any loan raiged
under section 111 ; and

(9) all interest on loans and securities and on
arrears of rent and revenue :

Provided that the .funds to be credited to the
- Education Fund of the Anchal may not be credited to
- the Anchal Fund. ..

(2) Where by virtue of a notification under
8ection 4 any Anchal Sasah has been constituted
in any compact local area and the jurisdiction of any
Local authority has ceased in the said area due to
repeal of enactments specified in the Schedule, or
when any liabilities of the said Local authority
have been transferred to the Anchal Sasan, as so
constituted, the State Government may by order in
writing direct that all or any portion of * the ' Fund
vested in the said Loecal authority shall be transferred
to the said Anchal Sasan.

Custody of 161. (1) The Anchal Fund shall vest in the
~ poei® Anchal Sasan and the balance standing to the credit
' of the Fund shall be kept in such Government
treasury, sub-treasury or Bank to which Government
treasury business has been made over, as the State
Government may from time to time direot,

(2) The Anchal Sasan may from time to time
invest any portion of the Anchal Fund in securities
of the Government of India or with the previous
sanction of the State Government in such other
securities including fixed deposits in Banks recognised
by the State Government for thig purpose and
may sell such securities or exchange them for
others of the like nature -and the income realised
from the securities and proceeds of the sale of the
same shall be credited to the Anchal Fund. :

Expendu@ 162. The Anchal Fund shall be applicable to the
FonyAnotal payment in full or in part of the charges and expenses
) incidental to the exercise of its functions by the
Anchal S8asan and the administration of the Anchal
Sasan and also to the following Purposes, namely :—-
(@) expense required for the audit of the
accounts of the Anchal Sasan ; .
(b) cost of the acquisition of land :

_ (c) expenses in respect of the ‘payment in
accordance with rules of remuneration and allowaneces,
if any, to office bearers and Members of the Anchal
S8abha and Committees constituted undey this Act ip
oonnection with their dubieg under the Act ; -

s
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(«) grant of loan to its employees on such
conditions aud for such purposes as may be prescribed;

{e) performance of agency functions entrusted

' to_the Anchal Sasan ;

Y eiification
of ocheques
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(f) any other expenses required to be made
under the provision of this Act and the rules made
thereunder ; and .

(g) any other expenditure which the State
Government may, on the application of the Anchal-
Sabha, specially declare (o be in the public interest.

(2) - Notwithstanding  anything in  sube
gection (1) all fees collected in pursuance of section
150 shall be used only for the purposes for which
such fees are levied and accounts thereof shall be
separately maintained.

163. (1) All orders or cheques drawn upon the
Fuad shall be signed by the Anchal Executive Officer
and countersigned by the Chairman or in his absence,
the Vice-Chairman. - “

(2) So far as the credit in the Anchal Fund
permits, the treasury or Bank shall pay in respect of
orders or cheques signed in accordance with
sub-section {l).

~ 164. If any deviation from the provisions of this
Act or of any rule made thereunder relating to the
crediting ofy any amount to the Anchal Fund or the
application thereof as part of such Fund is shown
to the satisfaction of the State Government to
have been of femporary duration or of an accidental
character they may cause, a declaration to be made
to that etfect and such deviation shall thereupon be
deemed to be valid.

CHAPTER XI

EnvcaTioN

165. (1) The Anchal Sasan shall be charged with
and be responsible for the maintenance and "manage-
ment of all primary schools, Sanskrit tolls, Maktabs,
Basic schools other than Post-basic, Middle schools and
schools of similar description under public manages
ment within the Anohal and from the financial yeas
next following the constitution of an Anchal Sasan
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the State Government shall notwithstanding any-
thing contained in Orissa Secondary Education Act,
1952 transfer to the Anchal Sasan the management peatoiy
of all such schools in the Anchal that are recognised '
by the State Government and maintained and
managed by them :

~ Provided that nothing contained in this section
shall be held to apply to the practising Primary
schools attached to the training schools and such
other schools as may be notified from time to time
by the State Government : -

Provided further that the State Government
may on their own motion or on the application of
the Anchal Sasan exempt any Anchal Sasan from one
or more of the obligations imposed under this section
gubject to such conditions as they may deem proper
and may direct that the Anchal Sasan concerned
shal! pay such annual contribut’'on in lieu of such
exemption to such authority or authorities as the
State Government may determine. The authority
or authorities so appointed shall exercise all the
functions of the Anchal Sasan as provided in this
Chapter and control and operate the Education
Fund constituted under section 170 to the extent
that may be declared by the State Government in
this behalf.

(2) Except as provided under this Act or rules
made thereunder no such schools as enumerated in
sub-section (1) to be under public management shall
be located, recognised or managed except by the
Anchal Sasan,

Tansfer of 166. (1) On the formation of an Anchal Sasan all -
Miadle crom primary schools, Sanskrit tolls, Maktabs, Basic schools
the District gther than Post-basic and Middle schools in the
Boamaat Anchal maintained and managed by the Distrioct
suthozities. Board or Local Board ox Grama Panchayats or
Notified Area Councils shall be transferred to
the Anchal Sasan forthwith and the Anchal Sasan
- shall be charged with and be responsible for the
maintenance ahd management of all such schools.

(2) On the constitution of an Anchal Sasan, the
Anchal Sasan may establish new primary schools,
Sanskrit tolls, Maktabs, DBasic schools other than
Post-basic and Middle schools in the said area.

Continuauce 167. The Anchal Sasan shall, from the date of
of greatein jtg constitution subject to the rules aboumt the
oligibility for continuance of granta-in-aid  and
gtipends, continue such aid to the persons or
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authorities, concerned for all such schools in the
Anchal that were admitted to grant-in-aid or stipends
by the District Board or the State Government
in the Anchal during the financial year preceding the
formation of the Anchal Sasan.

168. (1) The Anchal Sasan may, subject to the
prescribed rules—

(a) make new grants-in-aid or give new stipends
to primary schools, Sanskrit tolls, Maktabs, Basic
schools other than Poat-basic, Middle schools or
8chools of similar description recognised by a compe-
tent Education Autho:ity and run by any person or
body of persons or authorities within the Anchal.

_ (b) make additional grants-in-aid and stipends
to any institutions referred to in section 167
constituted within the Anchal ;

~ {¢) provide or maintain buildings to be used

- a-s students’ hostels in connection with schools for the

maintenance and management of which the Anchal
Sasan is responsible under sections 165 and 166 and
manage such hostels.

(d) make grahts-in-ai& or give stipends to any

school or institution referred to in section 187 and

Grant of
scholarahip.

this section for the purpose of construction or

maintenance of buildings to be used as student
hostels in connection with such school or institution
and for the purpose of managing such hostels.

(2) No grants-in-aid other than those under
sub-gection (1) shall be made to any institution
except with the prior approval of the Anchal Sasan,
if any, responsible for the maintenance and
managoment of such inst tution or such classes of
institutions under the provisions of this Chapter.

169. The Anchal Sasan shall be competent to
establish scholarships for the furtherance of technical
or any other special form of education within the

Anchal and with the special permission of the State

Edgeation
Fund.

(Government alse outside the Anchal,

170. There shall be constituted for each Anchal
Sasan an Education Fund to which shall be
orodited—

(@) the proceeds of the education cess levied
within the jurisdiction of such Anchal Sasan ;

L
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{(b)an annual contribution from the Anchai _

Fund nos being less than a minimum fixed by the
State Government on that behalf ;

{¢) all income derived from endowments or
other property owned or managed by the Anchal
Sasan for the benefit of education ; '

(d) all sums granted to the Anchal Sasan by
the State Government for the benefit of education ;
and :

(e) all other sums of money which may be

contributed or received by such authorities fur the

benefit of education.

171. (1) The Education Fund shall vest in the

Anchal Sasan and the balance standing to the credit
of the Fund shall be kept in such Government
Treasury, Sub-treasury or Bank to which Govern-
ment treasury business has been made over, as
the State Government may from time to time direct.

(2) Al expenses incurred on education by the

Anchal Sasan concerned shall be paid out of the
said Fund.

(3) All orders or cheques upon the Fund shall
be signed by the Anchal Executive Officer and
countersigned by the Chairman or Vice-Chairman.

(4) So far as the Education Fund permits the
treagury or Bank shall pay—

(2) all orders or cheques signed in accordance
with sub-section (3) ; .

(b) all expenses inourred by the State Govern-
ment on behalf of the Anchal Sasan : Provided that
the Anchal SBabha has given previous authority in
writing t0 the Treasury or Bank to debit such
expenses to the Anchal Fund without the issue of
any order or chequs.

172, The State Government shall contribute to
the Education Fund every year—

(a) & sum not less than the recurring -expendi-
ture incurred from the Consolidated Fund of the
State during the financial year preceding the transfer
of schools under section 165 on all such schools
maintained and managed by the State Government
and transferred to the Anchal Sasan ; o
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(b) & sum not exceeding the grant made by

the State Government in the financial year preceding
the transfer to a District Board, Local Board,
Grama Panchayat or Notified Area Councils for main-

tenance and management of schools transferred to th
Anchal Sacan under section 166 ; and :

(¢) & sum not less than the grants-in-aid made
and stipends given by the State Government directly

or through the District Board to all schools not

directly managed by the State Governnment in the
Anchal Area in the financial year preceding the
transfer of responsibiiity to the Anchal Sasan for such
gchools.

173. (1) On or before the 15th day of June each
year the Educat.on Committee shall submit to the
Anchal Sabha the Education Budget for the ensuing
year.

(2) The Anchal Sabba shall submit the budget
estimate duly passed at a meeting to the Collector
on or before the 15th day of July each year.

(3) If the Anchal Sabha fails to submit. a duly
passed budget by the date specified in sub-section

1(2), the Collector shall subject to the controi of the

State Government, sanction the budget estimates
himself and certify them to the Anchal Sabha
bejore the lst September next and the budget so
certitied shall be the budget estimates of the
Education Fund of the Anchal Sabha for the ensuing
year. _ :

178.(1) The Anchal Sasan shall make due
provision for the inspection and proper supervision
of all schools in the Anchal : :

Provided that the competent Education Authority
may order that for any class of schools or any
partivular school the inspection may be made by
Officers of the Education Department of the State
Government authorised in that behalf. o

(2) The Anchal Sasan may make regulations for
the discharge of functions by the officers of the
Anchal Educativn Department and such officers shall
carry out inspections and submit reports in pursuance
of such regulations subject further to any general or
specific instructions that may be issued from time to
time by the competent kducation Authority.
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f;f,:';“;’:l of - T1iB. Notwithstanding the provisions of any
Anoral other law for the time being in force no competent-

‘3:;"5‘;;“"” Education Authority shall grant recognition to any
recognition NOW Primary school, Sanskrit tolls, Maktab, Basio
tooa™  8chools other than Post-basic. Middle schgol or schools
institutions, Of similar description in the Anchal unless the Anchal

Sabha has previously approved the location of the

school.

CHAPTER XII

M=zpicar, VETERINARY AND PusLIo HRaLTHE

Disp=naarios 176. An Anchal Sasan may provide digpensaries,
moopiials . hospitals, health centres or child and maternity
Centres. ~ Welfare centres for the public and dispensaries or

hospitals for animals or birds and for that purpose

may—-—_ .

(a) establish such dispensaries, hospitals, health
centres or child and maternity wolfare centres ; or

_ (b) enter into any agreement with any person

~ having the menagement cf any such institution on
such terms as may be agreed upon and approved by
the State Government. :

177. The Btate Government may, by notifica- -
: ﬁ;‘:ﬁ;‘:’; tion direct that any public institutions as afuresaid
bospitals and shall be uader the control and administration of the
centres.  Anchal Sasan and thereupon the Anchal Sasan shall
be charged with such control and adminisiration
together with the maintenance and repair of sll
buildings connected therewith : .

Provided that the State Government shall contri-
bute to the said Anchal Sasan every year at least the -
amount equal to the amount expended by the State
Government on such institutions duriig the year
immediately preceding the years of such transfer.

. 178, The Anchal Sasan may on application in the
IW preeoribed form and subject to the prescribed rules—
' (¢) make annual grants-in-aid to any Grama
Panchayat, Municipality or Notified Area Council in
the Anchal for the purpose of maintenance and
managewent of any such dispensary, hospital for
the public or for animals and birds or health centres
or child and maternity weifare centres, as the ocase

umby be, a8 are mainiained by them ; :
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(b) make grants in-aid for the purpose of pro-
viding buildings or extending the buildings of such
institutions.

P 179. An Anchal Sasan may contribute such
s annual or other sum as may be agreed on and
itie gpproved by the State Government towards the cost
dietion . . .

and maintenance of any dispensary, hospital, health
centres or child and maternity welfare centres situated
outside the Anchal.

e 180. An Anchal Sasan may provide travelling
miries: :ispensaries for the treatment of the public or animals
and birds or locate first-aid centres for the same and
provide attendance and supply of medicines thereto.

irol over 181. Notwithstanding anything contaired in

slantho- the  Orissa Municipal Act, 1950 or the Orissa S A

o of Grama Panchayats Act, 918 the Anchal Sasan may 1950 siid

- control the management and maintenance of hospitals, ‘}){‘i;z”; 1‘};"’8

ano- dispensaries, public health in-titutions and arrange- ;
s ments for public health, sanitation and control of

epidemics by the Grama Panchayats, Municipalities

and Notified Area Councils or other authorities in the

Anchal and may also control the establishment of

new hospitals, dispensaries and public health units.
182. An Anchal Sasan may—

(a) construct, repair and maintain any water-
works benefiting more than one Grama Panchayat,
Municipality or Notified Area Council in the Anchal
or an area outside any such Grama Panchayat, Munici-
pality or Notified Area Council ;

(b) make grants-in-aid to a Grama Panchayat,
Municipality or Notified Area Council in the Anchal
to construct, maintain or repair any water-works,
wells or tanks of the Grama Panchayat, Municipality
or Notified Area Council respectively for providing
drinking water, bathing water or water for washing
clothes and animals or such public purposes ;

(c) make grants-in-aid to any person ow! ing
or possessing any well or tank for repairing the same
provided that the person agre 8 to allow full control
of the water source by the Anchal Sasan or Grama
Panchayat of the area to which the Aunchal Sasan
may delegate its powers of control.

Prohibition 183. The Anchal Executive Officer, on his own
m;e e'?of. motion or on the report of any medical or health
officer in the employ of Government or the Anchal
or on information that the water in any well,
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tank or other sources of water-supply to which the
public have access, is likely to endanger the health
of the public. or cause the spread of any dangerous
disease, mxy by public notice prohibit the use of such
water. Such notice shall be served by affixing the
same in a conspicuous place over the s urce of water-
supply or by beat of drum stating the number of days
the prohibition shall last.

184. If any Anchal Sasan is satisfied that any
Grama Panchayat within its jurisdiction has failed
to discharge their functions under the Orissa Grama
Panchayats Act, 1948 in respect of— g

(@) setting apart tanks for drinking, bathing,
wasbing of clothes or animals ; or

(b) prohibiting the misuse of water reserved
for drinking, b .thing, washing of clothes or animals
and defi'ing of such water ;

it shall notwithstanding anything ccntained in
the aforesaid Act make an order for discharge of such
functions by ' the Grama Panchayat within such
date as may be specified. in that order and if the
Grama Panchayat fails to carry out the order so
made within the date specified, the Anchal Sasan
shall discharge them and any order made or action
taken by the Anchal Susan shall be deemed to be
mad - under the provis:ons of the aforesaid Act.

1€5. (1) The Anchal Executive Officer may by
notice require the owner or occupier of any building
or la:d situated in the Anc al, which appears to him
to be in a filthy or unwholesome state or overgrown
with any thick or noxious vegetation, trees or under-
growth injurious to the health or dangerous to the
public or offe sive to the neighbourhood or otherwise
a source of nuisance, to clewr, cleanse or otherwise
put the building or land in proper stato or tu clo
away and remove such vegetation, trees or under-
growth or to take such other action as may be
deemed necessary by the Anchal Ex«cutive Officer, to
remove such nuisance within such period and in
such manner as may be specified in the notice.

(2) If it appears to the Anchal Executive Officer
necessary for sanitary purposes 80 to do, he may by
notice require the owner or occupier of any building
or land to cleanse or disinfect the same in the manner
and within such period as may be specified in the
notice.
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' U(8)If within the ‘period specified in the notics
‘the owner" or ocoupiér does not carry out the direc-
“tions the Anchal Executive Officer may execute the
‘work and the cost of doing so shall be recoverable

from the bwner or occupier.

" {4) Any person aggrieved by the order of the
-Anchal lixecutive Officer under this section may
‘appeal to the Anchal Sabha within one month from
t§dgte of the order and the decision of the Anchal
Sabha shall be final. - ' .
Appropria- - . 186. (1) When the Anchal Executive Officer
things takew TOIMOVES any materials or cuts down any. tree, or
down, hedge or shrib or part thereof in exercise of his

-powers under this Chapter, he may sell the meterials
‘removed or things cut down and apply the proceeds
towards thé payment of expenses incurred. -~

 {2) If after a reasonable enquiry it appears to
the Anchal Executive Officer that there is no owner
or occupier to whom notice can be given under the
provisions of this Chapter he may get any work
executed under the said provisions as may appear
to- him ‘necessary and may recover the expensex
incurred in such manner as he deems fit. .

Sanitary 187. (1) When a mosque, temple, math, or any
st Dlace of religious worship or instruction or any place

taire, snd Which is used for holding fairs or festivals or for
festivale.  other like purposes is situated in whole or in part
within the limits of an Anchal and attracts either
throughout the year or on particular occasions a large
number of persons and when any special arrange-
ment necessary for health, safety or convenience of
the public whether permanent or temporary has not
been provided therein the Anchal Sasan shall make
such arrangement for the same provided the trustee
or any other person having control over such place
haa failed after due notice to make such arrange-
ments. Thereupon such trustee or other person shall
nrake such contribution to the Anchal Fund as the

State Government may fix in this behalf :

Provided that where a place as specified in this
sub-section is situated in more than one Anchal
such control shall be exercised by the Anchal Sasan
authorised by thes State Government in this behalf
subject to the sharing of expenditure inourred for the
said purpose by the Anchal Sasan concerned in the
manner directed by the State Governmient, o
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(2) Where in an Anchal or a part thereof a large
congregation of people or an intensive gathering is
likely to take place or has taken place in connection
with the distribution of any miracle-drugs, faithcure,
talisman or such other remedy and the Anchal
Executive Officer after reasonable enquiry is satisfied
that a particular person or a group of persons are
interested in and are responsible for the congregation, .
he may by order in writing require such person or
?ersons to make all special arrangements necessary

or the health, safety, convenience and specially for
supplying sufficient quantities of protecteé}e water for
the drinking and cooking purposes for the use of per-
sons resorting to the place of the congregation or
gathering within the time specified in this behalf and
if' sach person or persons fail to carry ont the diree-
tions given in this behalf they shall, in addition to
such other penalties provided under this Act, on con-
viction by any court be punishable with simple impri-
- sonment which may extend to three months and with
a fine which may extend to five- hundred rupees and
with a daily fine not exceeding one hundre.l rupees
during the period of the continuance of the offence.
The cost of special arrangement, if any, incurred by
the Anchal Sasan shall be recoverable from such
porson or persons a8 arrears of land revenue.

. 188. (1) In the event of any part of the Anchal

~being visited by or threatened with an outbreak of
cholera or any such epidemio disease, the Anchal
Excutive Officer or any person authorised by him in
this behalf may, during the continmance of such
disease, inspect and disinfect any well, tank or other
reservoir from which water is or is likely to be used
and may take such further steps to prevent use of
water not so disinfected : :

Provided that the Anchal Executive Officer shall
notify the owner of such well, tank or place if
inspection is made between sunset and sunrise,

(2) The Anchal Sasan may and if there has
been an outbreak of any such dangerous epidemic
disease, shall— o _

{a) provide proper places in the Anochal with
all necessary attendants and apparatus for the disin-
fection of clothing, bedding and other articles which
have been exposed to infeotion and cause the neces-
sary disinfeotion ; '
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(b) provide necessary attendants, apparatus
and disinfectants for disinfecting such premises as
may be required to be so disinfected by the Anchal
Health Officer.

(3) The Anchal Executive Officer may authorise
any other officer or person to enter into at any time
between sunrise and sunset after giving three hours’
notice, any building or premises in which any danger-
ous epidemic disease is suspected to exist for the
purpose of inspecting such buildings or premises or
ascertaining whether any of the inmates are suffering
from any dangerous epidemic disease and the Anchal
Executive Officer or any other officer or person SO
authorised by him may direct that any clothing,
bedding or other articles likely to retain infection
shall be forthwith disinfected whereupon the head
of the family shall get the same so disinfected :

Provided that the provisions of this section
shall be in addition to and not in derogation of the
provisions of the Epidemic Diseases Act, 1897.

Closure of 189. In the event of prevalence of any danger-

blio pl A ol .
Bving the  ous epidemic disease within any area in the Anchal,

Peas the Anchal Executive Officer may by notice require
oo %" the owner or occupier of any building, booth or tent
Sidomic  used for the purpose of public entertainment to close

disase.  Jown the same for such period as he may fix in this
behalf.
Rogistration 190. (1) Every owner or person having the con-

%'is,‘il:‘;‘is for 0] of any place used at the date of the coming into
of dosd.  operation of this Act as a place for burying, burning
or otherwise disposing of the dead shall, if such place
is not already registered apply to the concerned

Grama Panchayat to have such place registered.

(2) If it appears to such Grama Panchayat that
there is no owner or person having the control
of such place the Grama Panchayat shall assume
such control and register such place or may close it.

(3) No dead bodies shall be thrown or buried or
burnt or otherwise disposed of at any place other
than a registered burial ground.

Licensingof . 191. (1) No new place for the disposal of the
e dead, whether private or public, shall be opened,
Gopees’ o formed, constructed or used in a Grama Panchayat

unless a license has been obtained from the Grama

Panchayat on application.

IIT of 1897
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. (2) Such application for a license shall be accoin-.

panied by a plan of the place, boundary and extent
thereof! the name of the owner or person or
community and such further particulars as the
Grama Panchayat may require.

(3) The Grama Panchayat to whom application
is made may— ‘

(2) grant or refuse a license ; or

(b )postpone the grant of a licerise until objec-
tions to the site have been removed or any parti-
culars called for by it have been furnished.

(4) The Anchal Executive Officer may cancel or
modify any order passed by a Grama Panchayat
under sub-section (3).

Control of 192. If no other provision exists in any part
Grama Pan- of 5 (Girama Panchayat under the Anchal, the Anchal
.Ph!:){'ue‘io—n for Sasan shall require the Grama Panchayat to provide
gi'&mhf at its cost places to be used as burial or burning
: grounds or crematoria, and the Grama Panchayat
shall within the time provided make sufficient provi-
sion as directed. If the Grama Panchayat fails to
carry out the order, the Anchal Executive Officer may
carry out the order and charge the expenditure to the
Grama  Fund. The Grama Panchayat may
appeal from an order of the Anchal Sasan under
this section to the Collector of the district within
oné month of receipt of the order. The Collector’s

order on the appeal shall be final.

Closir of 193. (1) If a Grama Panchayat is satisfied
22; .  'hat any burial ground is overcrowded with graves

or if in the case of a public burial or burning ground
0. other place as aforesaid a:other convenient
place duly authorised for the disposa’ of the dead
exists or has been provided for the persens, who
would ordinarily make use of such place, it may give
notice that it shall not be lawtul, after a pericd of
not less than two months to be named in such notice,
to bury, burn or otherwise dispose of any corpse at
such place. Every notice given under this sub-section
shall be published in the manner prescribed. -

The Grama Panchayat shall not issue any order
for closure of any burial ground which is over-
crowded with graves unless other facilitios for burial
for the persons who would ordinarily make use of -
such places has been duly provided by the Grama
Panchayat.
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(2) No person ghall, in . contravention of any
notice under this section and after the expiration of
the period named in. such notice, bury, burn or
otherwise dispose of, or cause or permit to be buried, _
- b;:mﬁ or ‘otherwise disposed of, any corpse absuch ~ = =%
place; .. = . o o

{3) The Anchal Executive Officer may cancel or
‘modify any notice issued by the Grama Panchayat
under -sub-gection (1). o
Sitastion 194, (1) Every Grama Panchayat shall organise
fghing  fire-fighting squads and for this purpose may compel
units. any a%le-bodied adult in the Grama Panchayat ares
to join the fire-fighting squad. -

(2) The State Government may make suitable '
rules for the formation of fire-fighting squads and
the powers to be exercised by the various persons
comprising the squad for effective control of fires. -

B (3) The Anchal Sasan may provide suitable
training facilities for training fire-fighting squads in
the Anchal.. o

Suvings. 195. No person shall be entitled to compensation
for any damages sustained by reason of any action
taken by the authorities of an Anchal or a Grama
Panchayat in pursnance of their :powers under this
Chapter. -~ S o

fr’.'i'i““:_ - 196. {1} The Anchal Sasan shall make  due
ten, atd  Provision for the inspection and the proper swpervision
;}p;:visii‘?s of all hospitals, dispensaries an:i publie health institu-
dispenmaries, t10N8 under its control : -
ublis health '
titutiona,
eho, .

_ Provided that the State Government may by
order direct that technical supervision in any. of
these matters generally or in particular may be made
by officers of the State Government authorised for

_this* purpose. B o

- (2) The Anchal Sasan shal!, subject to such general
or specific instructions as may be issued from timse to
time by the State Government in that behalf, arrangs
for the inspection of such institutions. by the Anchal ‘
Heaith . Officer and. regular submission of reporte

by him.
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CHAPTER X111
PusLic Works

197. Notwithstznding anything contained in the
Orissa Grama Panchayats Act, 1948 or the Orissa
Municipal Act, 1950, the Anchal Sasan, subject to the
prescribed rules, may—

(@) construct roads, bridges and causeways as
inter-Panchayat means of communication and repair
and maintain such roads, bridges and Causeways ;

() control the construction of bridges, roads

~ and causewsys by Grama Panchayats, Municipalities

and
maintenance

Clasure of

and Notified Area Councils in the-~ Anchal so as to
rationalise the communication in the Anchal,

198. The Anchal S8asan shall—

(2) repair and maintain all roads, bridges and
causeways that may. be tratnsforred to it by the
State Government on its constitution or in the event
of any Local authority becoming defunct in the
Anchal ; -

(b) construct, repair and maintain all roads,
bridges and causeways for which the Anchal Sasan
may be made responsible by an order of the State
Government ; - . .

(o) control and maintain such ferry-ghats and
ferries on the routes in the charge of the Anchal
Sasan or as may be transferred fo it by the State
Government for such purpose.

199. The Anchal Basan may by prior notice
served in the prescribed manner divert, abandon or
permanently close any road which i8 wunder the
oontrol and administration of or is vested in the
Anchal Sasan ¢ '

Provided that the State Government may on
their own motion or on the application of any person

~aggrieved by the order of the Anchal Sasan under

dgens
fanction.

this section cancel or modify any sach order.,

200. It shall be lawful for the Anchal Sasan te
undertake from time to time on behalf of the State

Orinsn Aot
XV of 1948
Orisma Aot
XXIO of
1940,

Government and on such conditions, as may be-

mutually agreed upon, the construction, repair and
maintenance of any public building or other constrie-
tion which is the property of the State Government :

Provided that the cost of such construction,
Tepair or maintenance shall be borne by the State
Government. _ S
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201, (1) The Anchal Engineer shall prepare all
plans, designs, specifications and estimates for all
works of construction, maintenance and repair
undertaken by the Anchal Sazan. -

(2) The State Government may prescribe the
standard specification and the schedule of rates and
the limit up to which and the types of buildings for
which the plans and estimates of the Anchal Engineer
may be accepted without check and the check and
control to be exercised for the estimates and plans
beyond such specification, schedule of rate and Iimits
before acceptance,

(3) All plans of buildings and water-supplies shall
be scrutinised by the Anchal Health Officer who will
be responsible for the compliance of the sanitary

. requirements of such buildings or works.

epening
eutward.

202. Except as otherwise hereinafter provided no
person shall build any wall or erect any fence or
other obstruction or projection or make any encroach-
ment in or over any public road in the Anchal.

203. (1) If any structure adjoining a public road
appears to the Anchal Executive Officer to be in such
ruinous state as to endanger the lives of the passers.
by, he may by notice duly served, require the owner
or occupier to fencs off, take down, secure or repair
such structure so as to prevent any such danger
‘therefrom. '

(2) If immediate action is deemed necessary the
Anchal Executive Officer shall himself, before giving
such notice or before the period of such notice
expires, cause the fencing off, taking down, securing
or repairing such structure or cause fencing off & part
of any road or take such temporary measures as he
may think fit to prevent danger and the cost of so
doing shall be recoverable from the owner or occupier,
as the case may be, in the prescribed manner.

204. (1) No door, gate, bar or ground floor
window shall, without a licence from the Anchal
Executive Officer of the Anchal Sasan in which
such road is vested, be hung or placed so as to open
outwards upon any public road. S

- (2) The Anchal Executive Officer may by notice,
require the owner of such door, ga e, bar or window
to alter it in such a manner that no part thereof whe;
open shall project over the public road: .
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m:'"é.;f ' 205. (1) If any tree or any branch of ‘a tree v
gosing . standing ‘on land adjoining a public road appears . ik

Ruman lives. t0 the Anchal Executive Officer to be likely to fall
and thereby endanger any person usihg or any
structure on such road, the Anchal Executive Officer

-may by notice require the owner of the said tree to
‘8ecure, lop or cut down the said tree or the branch
thereof, as the case may be, so as to prevent . any
danger therefrom, - o

- (2) If immediate action is ' deenjed - necessary,
‘the Ancbal Executive Officer shall himself before
giving such notice or before the period of such nokice
expires, cause to secure, lop or cut down the said tree
or branch, as the case may be, or ferice off a part of
the public road and take such other temporary
measures as he thinks fit to prevent danger and the
cost of 80 doing shall be recoverable from the owner
~of the tree in the prescribed manner. - o
Removal of '206. (1) The Anchal Executive Officer fmay by
Sarirnotion notice require the owner or oceupier of any premises,
traffio, whoever be responsible, to remove or alter any
- projection, encroachxent, or obstraction #ituated .
‘against or in front of such premises and in or over e
any public road, L

.~ (2) If the owner or ocgupier of the premises
proves to the satisfaction of the Anchal Executive
Officer that such projection, encroach ment or obstrues
. tion has existed for a period sufficient under the
Law of Limitation to give any person a prescriptive
right thereto, or that it was erected or made with
the permission or licence of any Local authority duly
empowered in that behalf and that the period, if any,
for which the permission or licence is valid has not
expired, the Anchal Executive Officer shall refer. the
case to the Anchal Sabha which may reguire that
the order of the Anchal Executive Officer shall be
carried out subject to such reagonable compensation
asmay be given to all persons who suffer damage

by such removal or alteration of the same.

Licence for - 207. {1) Subject  to such general or special
f;';{:‘;:;‘;’:: Testrictions ‘as the Anchal Sabha may impose, the
e azy strac. Anchal Executive Officer may—. - S
Aared,

~ (@) grant licence, subject to such conditions
and restrictions as he thinks fit, to the owner or
occupier of ;any premises to put up verandahs,
baleonies, aunshades, westher frames and she like
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to project over a public road vested in or belonging

to an Anchal 8asan or to construet - any
drain-covering necessary for access to the premises ;

(b} grant licence, subject to conditions and
regtrictions as he may think fit, for temporary erec-
tion of pandals and such other structuresin a publie
road vested in or belonging to such Anchal Sasan or
any public place, the control of which is vested
such Anchal Sasan ;

_ (¢} lease in the prescribed manner road side lands
vested in or belonging to such Anchal Sasan for any
temporary occupation not exceeding one year at a
time for putting up a temporary structure removable
on the expiry of the period of lease:

Provided that if in the opinion of the State
Government licence orlease granted under the
foregoing provisions is likely to be injurious to the
public health or cause public inconvenience
or will otherwise materially interfere with the use
of the road the State Government may cancel such
licence or lease..

{2) On the expiry of any period for which licence
has been granted under sub-section (1), the Anchal
Executive Officer may without giving notice cause
any  projection or 'construction - put up under
clauge (a), (b) or (¢! to be removed and the cost of so
doing shall be recoverable from the person to whom
the licence of the lease was granted.

208. If in the opinion of the Anchal Executive

of quartying (yfficer the working of any quarry or the removal of

Planting of
trees,

stone, earth or other materials {rom any place is
dangerous to the persons residing therein or resorting
to the neighbourhood thereof, or creates or is likely to
create a nuisance or is likely to damage any public
road or other immovable property, the Anchal Execn-
tive Officer may require the owner or person having
control of the said quarry or place to discontinue
the working of the same or discontinue removing
stone, earth or other materials from such place or to
take such order with such quarry or place asis
necessary for the purpose of preventing danger or
avoiding the nuisance arising or likely to arise there-

_from.

209. No -person shall fell, remove, destroy, lop
or strip bark or leaves or otherwise damage any tree
growing on any road or land vested in or belonging
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. to. the Anchal Sasan except with the permission of
the Anchal Executive Officer and on such conditions

Penalty for
& poroach-
ment,

o Fargos or

sxoegsive
' iraflic.

ag he may impose.

210. (1) If any person without previous sanction

_of the Anchal Sabha, occupies any land vested in or
" belonging to an Anchal Sasan he shall be bound to
pay in respect of such unauthorised occupation such
sum a8 may be demanded by the Anchal Sasan by
way of penalty and the said sum may be recovered

in the preseribed manner.

(2) The Anchal Executive Officer may by notice
require any person on whom a penalty has been or
may be imposed under sub-section (1} to vacate such
land to remove any building or other construetion or

anything deposited on it.

(3) If any damage to property of the Anchal
Sasan has been caused by any person occupying any
- land for which he is liable to pay penalty under sub-
section (1), he shall be liable to pay compensation
to the Anchal Sasan for such damage in addition to
and irrespective of any penalty that may be imposed
on or recovered from him and the amount of such .
compensation shall in case of dispute be determined
and recovered in the prescribed manner.,

(4) Any action taken under this section shall be
in addition to and not in lien of action and penalties

provided in any other law
force.

for the time being in
. .

211. Where by reason of extraordinary traffic or
excessive weight of traffic on any road belonging to
or vesting in the Anchal Sasan, the Anchal Sasan has
to incur extraordinary expenses more than the
average expenses of repairing roads in the neighbour-
hood, the Anchal Sasan may, with the sanction of
the SBtate Government and subject to such limits as
may be imposed, recover from any person by or in
consequences of whose requirements or orders such
extraordinary traffic or such weight of trafiic has
been conducted the amount to cover such expenses
and no suit or proceeding shall lie to any Civil Court
against the order of the Anchal Sasan in this behalf :

Provided that any person from whom expenses
are or may be recoverable under this section may

enter into an agreement with,

the Anchal Sasan for

the payment to it of an amount by way of compen-

sation in respect of such

weight of traffic and

thereupon the person so paying shall not be subjecs

to any proceedings under this

section,
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~ Toltbar 212. (1) The Anchai Sasan, with the sanotion of
the State Government, may establish a toll-bar—

(¢) on any bridge in the district which has,
after the date of the enforcement of this Act, been
constructed or purchased out of the Anchal Fund or
to the cost of the construction or purchase of which
a part -contribution has, after the said date, been
-made out of the Anchal Fund ; or

(%) on any road-way or foot-way of a railway
| : bridge which has, after the said date at the instance
‘ ' ~ of the Anchal Sasan and by a part contribution from
|
|

‘he Anchal Fund, been so constructed or widened as
to allow the passage of persons, vehicles or animals ;
or :

(13t} at any place in the district adjacent to
any bridge referred to in clause () or clause (i) at
which tolls may conveniently be levied ; and may,
with the like sanction, levy at such toll-bar a toll on
vehicles passing over such bridge, road, road-way or
foot-way, for the purpose of recovering, during a

' period which may extend to twenty years :—

(@) the amount spent, or contributed by the
Anchal Sasan for the purpose of constructing,
purchasing or widening such bridge, road, road-wa.y
or foot-way ;

(b) the amount of the loss of proceeds, fines,
compensations in respect -of any public ferry when
such loss results from -the construction or widening
of such bridge, road, road-way or foot-way ;

(c) interest on such amounts at the rate of
five per centum per annum ; and

(d) the capitalized value of the estimated cost
to the Anchal Sasan of maintaining such bridge,
road, road-way or foot-way and of renewing it, if it
requires periodical renewal :

Provided that except in the case of bridges of
boats, pontoons, rafts, swing bridges or flying
bridges, no toll-bar shall be established nor tolls

L levied on, in respect of any bridge, road, road-way or
foot-way, ' the cost or estimated cost of which, as
indicated in clauses (a), (b) and (&), is less than five

¢ - thousand, rupees : .

Provided further that if on the expiry of the
said period of twenty years, the said amounts,
mterﬂst and capitalized va,lue have not been fully
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the State Government may determine..
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(2) Nothing in sub-gection (1) should prevent
the Anchal Sasan from levying tolls on temporary
bridges, or fair-weather roads constructed by them
for aiding traffic even if the cost of the construction
is less than five thousand rupees,

213. The Anchal Sasan may grant annual leases
of any toll-bar established under section 212,

214. When two Local authorities having jointly
constructed, purchased or confributed towards the.
cost of the construction or widening of a bridge,
road, road-way or foot-way have received sanction
under section 212 to the establishment of a toll-bar,
the tolls shall be levied or granted in lease by such
Local authority as the State Government may, in
their order according sanction, direct and the
proceeds of such tolls or of the lease thereof shall
be adjusted between the two Local authorities con.
cerned according to presoribed rules.

215. The following vehicles shall be exempted
from payment of tolls at any toll-bar established

“under section 212, namely:—

(a} vehicles used for the conveyanee of police.
and other public servants and Anchal Sasan
servants or for the transport. of property belonging
to, or in the custody of, such servants, when such
servants are travelling on duty ; '

(b) conservancy carts and other vehicles
belonging to the Anchal Sasan ; and

(¢) any other class of vehicle that may- be
exempted by order of the Anchsal 8abha,

216. (1) When it has been détermined that tolls
shall be levied at any toll-bar established under
gection 212, the Anchal Sasan shall make and

publish an order specifying the rates at which the
tolls shall be lovied.

(2) Such rates shail be subject to the sanction
of the State Government and may, from time to
time, be varied with like sanction.

217. (1" A table of such tolls, legibly printed or
written in the Oriya Ianguag_e shall be hung up in
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some conspicuous position near every such toll-bar,
so as to be casily readable by all persons required to
pay the-tolls. :

(2} In default of com%lia,noe with sub-section (1)

ector or the lessee of the
toll-bar, as the case may be, shall on conviction be
lisble to a fine which may extend to twenty rupees,
and to & further fine which may extend to five
rupees for each day after the first during which the

~ default continues.

Compoun-
ding of
toll.

Closure of
road for

non-
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Penalty

. Aid of
police.

Illegal
demand.

- Publication
af
Aosounts.

918. The Anchal Executive Officer or if ~the
toll-bar is leased out, the lessee, may ‘compound with
‘any person for a certain sum to be paid by such
person for any vehicles kept by him in lieu of the

vate specified under gection 216.

919, Any toll collector oF lessee of a toll-bar
ostablished under section 212 may refuse to
allow any vehicle to pass through the toll-bar until
the proper toll has been paid.

996, Whoever, having rendered himself liable
to the payment of toll, refuses to pay the toll, shall
be liable to fine which may extend to fifty rupees,

921. If resistance is offered to any person autho™
rised under the foregoing provisions to collect tolls
any police officer having jurisdiction shall be bound
to agsist him ; and such police officer shall, for that
purpose, have the same powers as he has in the
exercise of his ordinary police duties.

999, Tf any person authorised under the fore-
going provisions to collect tolls, demands or takes
any tolls higher than those authorised under this

. Chapter, he shall be punishable with fine which may

extend to fifty rupees.

093. When a toll-bar has been established :
and. tolls have been lovied under section 212 in
respect of any bridge, road, road-way or foot-way
“the Anchal Sasan shall at the end .of each financia
year, publish, by causing to be posted up at their
office, an abstract account showing—

(@) the amount spent or contributed by the
Anchel Sasan for the purpose of constructing, purcha-
sing or widening such bridge, road-way or foot-way ;

(b) the amount of the loss of proceeds, fines
and compensation in respect of any public ferry when
guoh loss results from the construction or widening of
such bridge, road-way or foot-way ; -
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(¢) the ‘amount of interest which has .accrued
due on such expenses ; :

(d) the capitalized value of the estimated cost

- to the Anchal Sasan of maintaining the bridge, road,

road-way or foot-way, and of renewing it, if it requires
periodical renewal ; and _ '

{e) the amount fvhich has been received from
the profits of the said toll-bar since its ostablishment.

CHAPTER XIV

AGRICULTURE AND DEVELOPMENT

224, Subject to the provisions of the Orisga, Orissa Ach

Agriculture Act, 1951, the Anchal Sasan may provide X

aud agrient. for the improvement of agriculture and agricultural

tural prac-
tices,

practices in the Anchal and in particular shall—

(a) establish and maintain experimental seed
farms and nurgery farms ;

(b) deal in and organise deals in and distribute
seeds, implements and manures ;

- (¢} deal in and organise deals in and distribute
inseoticides and equipment for use of insecticides and
organise pest control ; and

(&) provide for soil conservation measures and
prevention of soil erosion.

Provision of 225. The Anchal Sasan may provide suitable
rotting ¢ tanks _for retting of jute and other fibroys
jute sud  materials if the existing provisions for suoh retting
e iiprous in any Anchal is considered insufficient or unsuitable
" - for obtaining the best standards of jute and other
fibrous materials ; - :
Provided that when the Anchal Sasan -provides
such tanks reasonable charges may be levied on all
persons using such tanks, o ' )
gowers of 226. For the purpose of facilitating the improve-
Sasan to  ment of agriculture and horticulture and providin.
.y Measures therefor the Anchal Sasan may— :
incidental
faoilities,

(2} establish schools for giving practical training

in agriculture or may join with other Local authorities
in establishing and maintaining such schools ;. __ g
(b) provide for collection of #g‘i’ibu,ltura,]

statistics, Co-operative marketing and other marketix
facilities for agricultural and horticultural produce § -
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(¢ co-operate with other statutory authorities
in the matter of agricultural improvement schenies
including land reclamation, consolidation of holdings
and co-operative farming. :

}i‘.‘;"" hous- 997, The Anchal Sasan may organise and aid
- rural housing schemes. -

Provigion fo 228. The Anchal Sasan niay make provision for
boudry and animal husbandry and fodder and in particular may —

(@) make suitable arrangements for improve-
ment of live-stock ;

(b) assist the Gramsa Panchayats in the matter
of maintenance of suitable pasture grounds ; and .

 (c) assist the Grama Panchayats in schemes of
fodder cultivation. L :

Organising 999, The Anchal Sasan may take part in and

other ool . organise rural credit facilities and in particular take

ing facilities. ghares in such Rural Credit Banks, Co-operative
Banks, ‘Land Mortgage Banks and Banks for Co-
operative Credit to Cottage Industries as may be
approved by the State Government. '

Gontralof -  230. The Anchal Sabha may, with a view to
yilegs  pationalise the provisions of village forests and to

yegulate the exploitation of village forests for the

purpose of maintenance and preservation of such

forests in the interest of the community, control the

Grama Panchayats in all matters connected with
_ village forests and it may— '

(@) reallocate the rights of user of the village
forests in the Anchal against particular blocks of
such forests or other forests or allocate new rights ;

(b} prescribe royalties on payment of which, and
limitation and conditions subject to which, the rights
of uger may be exercised by the villagers ; -

(¢) where sufficient forest is not available
suspend for such period, as the Anchal Sasan may
consider necessary, the right of user of any villager
along with the suspension of Nistar or any other
similar cess, if any, in the village;

(d) arrange a system of rotation cutting by
coupes in exercise of rights of user against allocated
blocks ; and

(€) lay down rules for Grama Panchayats and
other authorities in these matters, : 3
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231.(1) Every Grama Panchayat shall contrdl the

' exercize of rights of user and exploitation of forest

produce from the village forests in areas within its
jurisdiction in accordance with the directions issued
by the Anchal Sasan under the foregoing section and
take all action necessary to enforce the control.

(2) Any member of the Grama Panchayat may
arrest any person found outting, destroying or
damaging any forest contrary to the directions issued
by the Anchal Sasan in this behalf, or the Grama
Panchayats, as the case may be, and without
unnecessary delay produce him or cause him to be
produced before the nearest Magistrate ‘who is
authorised to take cognizance of the offence. :

(3) For the purpose of arresting an offender under
sub-section (2) such member of the Grams, Panchayat
may take the help of any other person and the person
arrested may be sent to the Magistrate with an
authority or through an escort authorised in this
behalf by such member in writing, ' :

232, Where village forest or forests other
than a reserve, protected or private forest in a village
have been so denuded that they are no longer fulfilling
the purpose of a village forest, the Grama Panchayats
concerned may, and if ordered by the Anchal Sasan,
shall, arrange afforestation of such forests with
suitable trees and the cost of such afforestation may
be recovered by the Grama Panchayat by levy of
appropriate fees on each member of the Grama
Sa

233. (1) The State Government may by
notification transfer any irrigation or drainage work
in the Anchal constructed or maintained by the
State Government to the Anchal Sasan and it
shall bo the duty of the Anchal Sasan to maintain
in good repair all such irrigation or drainage works
and it shall be competent to improve or add to

- such work,

(2) The State CGovernment may by a further
notification resume any such irrigation or drainage
work transferred to the Anchal Sasan under sub-
section (1) but where an Anchal Sasan has improved
or added to such works the State Government
may pay reasonable compensation to the Anchal
Sesan for the improvement or addition estimated
in the prescribed manner,
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(3) The Anchal Sasan shall be entitled to
exploit fisheries and marginal lands of ‘the irrigation
or drainage works so transferred to it and may
appropriate any such wusufruct but they shall not
alienate any such lands -permanently “or alienate
such rights beyond the term of their management.

234. (1) Where the State CGovernment were
charging any water rate for irrigation from any
irrigation work or levying a benefit charge for
protection by a drainage work, transferred to the
Anchal Basan under the foregoing provisions, the
Anchal Sasan may continue to levy such charges or
may increase or.reduce the same,

(2) Where the water-rate or benefit chavge is
not already being charged for such irrigation or
drainage work, the Anchal Sasan may levy a water- _
rate or a benefit charge which may be a differential
rate for supply of water from the irrigation work or
protection by the drainage work. The water-rate
or the benefit charge referred to in sub-section (1)
may be leviable—

{a) on land commanded by the irrigation works
or land benefited by the drainage work when the
owner or occupier of such land applies for. irrigation
or protection ;

(b) compulsorily on all lands commanded by
the irrigation works or benefited by the drainage
works ; or

(c) by the combination of the methods
prescribed.

(8) Where prior to the transfer of any irri-
gation or drainage work to the Anchal Sasan, any
water-rate or benefit charge was included in the rent

~of the land or lands covered by such irrigation or

drainage work, the Anchal Sasan shall, in asgessing
the water-rate leviable under this section, provide
for suitable rebate for such inclusion.

(4) Where a compulsory water-rate on the area
commanded is levied and if in an area for failure of
rains or for any other cause in one season sufficient
water is not available for all the lands under tha
command, the Executive Committee may by an order
in writing restrict the area of command for thas
seagon and the water shall be made available only
in the restricted area and for the rest of the corg mand

‘the water-rate on the land shall be vemitted :
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Provided that where there is insufficiency of
water no land outside the area of command may be

given special permission for irrigation during that
seagon : _

Provided further that if any part of the command
excluded by the Executive Committee obtain water
that is in excess no penalty may be levied but
the remission of water-rate may if necessary be
discontinued : ' N

Provided also that the Anchal Sasan shall
not be liable for any other damages for failure to .
supply water to lands excluded from the command
by an order of the Executive Committee,

(6) Where for any reason whatsoever full and
sufficient water for the command is not feasible from
the irrigation source for any land during a seasomn,
the Executive Committee may on application by the
party owning the land allow suitable remission of
water-rate for the year,

(6) Whenever any owner uses water from any
irrigation source or work . without the previous
permission of the Anchal Sasan or in confravention
of the foregoing provisions the Anchal Sasan may
levy such penalty as they may deem appropriate.

235. The State Government may by rules
provide for—

- {a) levy of water-rate for the use of water for
purpose of irrigation from any source or work of
irrigation belonging to or transferred to the Anchal
Sasan and the rate or rates at which it shall be
charged ; : :

(b} levy of benefit charges for protection by
drainage schemes ; : -

(¢) the authorities to whom appeals or
vevisions may be preferred against the order of the
Anchal Sasan assessing or altering the water-rate ;

{(d) the procedure to be followed for assessing
penalty for taking water without application and the
procedure for applying for and getting remission of
water-rate for failure of water-supply ;

(e) the appeal or revision from the order of
the Anchal Sasan authorities imposing penalty or
giving remission of water-rate or restricting the
command in the area having compulsory water-rate,
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236. (1) Whenever—

(a) there is apprehension of danger or damage
to sny irrigation source or work or any protective
embankment in the Anchal by flood or inundation
and such danger and damage can be prevented ; or

() a breach has occurred and that such
breach can in the opinion of the Anchal Sasan be
repaired and inundation caused by it can be stopped
by immediate employment of a large number of
persons ;

it shall be lawful for the Anchal Executive
Officer, or any other officer of the Anchal Sasan duly
empowered by the Anchal Executive Officer in this
behalf, and any member of the Anchal Sabha, to
require the service of all able-bodied adult male
persons who reside in. the village where the irrigation
gource or protection work is gitnated or who are
benefited by such irrigation - source ot -work or
embankment, to cooperate in the work necessary for
preventing the danger or damage or repairing the
breach as the case may be. '

(2) Every able-bodied adult person whose
labour or services are requisitioned under sub-
sestion (1) shall be required to. perform such
unskilled labour in connection with the prevention of
danger or breach or repair as shall be required of
him. Any person who fails to render labour as

 herein provided shall be liable to a penalty which

M atters to ]

fhe admini-
stered by
Anechal
Jasan.

may extend to ten rupees.

(3) The Anchal Executive Officer or any other
officer of the Anchal Sasan or any member thereof
may either personally or through persons duly
suthorised in this behalf supervise the work and
adopt such safety measures as they may deem fit.

(4) Every person whose labour or services are
requisitioned under this section shall be paid for the
labour or services rendered by him at such rate or
rates a8 may be deemed reasonable by the Anchal
Qasan and the amounts so spent shall be a char ge
on the Anchal Fund.

937. Subject to such exceptions as the State
Government may by general or s pecial order direct,
and in addition to the powers conferred and duties
specifically imposed upon it by this Act or any other
law for the time being in force within the Anchal,

*A;A
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the Anchal Sasan shall have the powers to control
and administer and be responsible for the following
matters :—~ o
' (1) Public health, sanitation, purity of food
and enforcement and administration of sanitary laws
and regulations and acts for prevention of adulbera.
tion of food ; _

(2) Promotion of vaccination and the appoint.
ment and control of vaeccinators :

{3) Prevention and control of epidemics ;

(4) Control of Grama Panchayats in registra,
tion cf births and deaths, weolfare work, social hygiene

(5) Red Cross and St. John Ambulance
Association work ;

(6) Improvement of livestock and prevention
and control of animal disease and control over Grama
Panchayats in these matters ;

(7) Begulations of vehicular traffic on roads
under the control of the Anchal Sasan :

(8) Control over establishment and manage-
ment of markets, rest-houses serais and other public
mstitutions by the Grama Panchayats ;

(9) Relief on sccount of floods, earthquakes
and purposes of like nature and establishment apd
maintenance of works for the provision of employ-
ments in times of scarcity and control over Grama
Panchayats in such i.atbers ; :

(10) Rewards for destruction of wild animals

(11) Disposal of stray dogs and regulation
regarding keeping of pigs and control over Grama

. Panchay ats in these matters.

Matters to
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238. (1) Notwithatanding anything contained in
any other law for the time being in force an Anchal
Sasan shall, if the State Government so direct, or the
Anchal Sabha so decides, be responsible for all or any
of the following matters, namely :—

(1) Conservancy and sanitary econveniences and _
control over the Grama Panchayats in these matters ;

(2) Development of cottage or village indus-
tries ;

(3-The holding and management of fairg,

agricultural shows and industrial exhibitions and.
control over the Grama Panchayats in these matbers ;
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(4) Arrangements in connection with -logal
pilgrimages and festivals ;

(5} Discharged Prisoners Aid Society ;

(6) Planting and preservation of trees along
side the roads and communma,tlons vesting in the
Anchal Sasan ;

(7) Administration of Prevention of Cruelty to A;gﬁoﬁ o
Animals Act, 1890 ; o

(8) Local vagrancy and relief of the podr, locat
unemployment other than industrial unemployment,
establishing and maintaining poor hoasoes ;

(9) With the previous =anction of the State
Governrent on such terms ag may be agreed upon,
supervision of prohibition arrangements and any
other local works or measures not hereinhefore
specially named, likely to promote the health, comfort,
uplift, public safety or convenience of the pubhc ;

(10) Control over the Grama Panchavats in
any other matters not specially named hereinbefore,
provided that the State Government’s previous
sanction is taken. '

(2) Notwithstanding anything in any of the
other provisions of this Act the State Government
may, subject to such conditions as they may fix in
consultation with an Anchal Sasan, direct the said
Anchal Sasan to take over the National Extension
Service Organisation and implement its programme
according to such instructions and directions as the
State Government may from time to time issue in
that behalf.

Eaxplanation—National  Extension Service
Organisation is the agency for rural extension work
formed by Government under this name.

E o trustmont 239. The State Government may, with the
o etony consent of the Anchal Sabha, make over to an Anchal
Yasan. Sasan, subject to such conditions as may be agreed
' upon, the management of any institution or the
execution or maintenance of any work or the
performances of any duty not provided for in the
Act along with such powers as may be necessary for

the due discharge of the duty.
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CHAPTER XV -
CONTROL
Annual 240. Every Anchal - Sasan shall submit to
Adwani®  the State Government an annual consolidated report
report. on the administration of the Anchal Sasan in the
prescribed manner.
| Powersof ' 941, (1) Every Anchal S8asan and every Committee
i e % constituted under this Act shall at all times permit
llector or the (Collector or such other person as the State
anborised  Covernment may authorise in this behalf to hav,
by the access to all its books, proceedings and records.
Qoverament (2) The Collector or the person authorised
under sub-section (1) shall have power at all times
to enter on and inspect or cause to be entered on
and inspected, any immovable property occupied by
or any work in progress under the orders of, or any
institution controlled by, the Anchal Sasan.
(3) When a Joint Committee of more than one
Anchal Sasan comprised in different districts, is
appointed, the Collector of each of the concerned
districts or such other persons as the State Government
may authorise in this behalf, may exercise a likt .
‘power in respect of the proceedings of such Joine
Committee. ' :
%ﬂ‘;ﬁ,ﬁ’ 242. (1) The Collector may. by an order in writing

suspend the execution of any reselution passed, order
issued, or licence or permission granted, or prohibit
the performance of any act which is about to be
done or is being done in pursuance of or under the
cover of this Act or anyrule or byelaw made
thereunder, if in his opinion—

| ' (@) such resolution, order, licence, permission
' or act hasnot been legally passed, issued, granted or
authorised ; or

(b) such. resolution, order, licence, permission

~ or act i8 in excess of the powers conferred by this

Act or ig inconsigtent with any law for the time being
in force.

(2) Whenever an order is made by the Collector
under sub-gection (1) he shall forthwith report to the
State Government in the prescribed manner and
thereupon the State Government after giving the
Anchal Sabha ‘an opportunity of stating its case
may confirm, set aside or modify such order in such
wmanner as they may deem fit.
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Powers of 243. (1) Tf the Collector is satisfied that an Anchal
the Stete . :

D P roment Sasan has wade default in performing any duty
for Qofault imposed on it under this Act or any other law for
Sasen. the time being in force, he shall forthwith submit a

report to the State Government.

{2) On the receipt of a report under sub-section ( 1)
or otherwise after making such enquiry as they may
deem necessary, if the State Government are satisfied
that the Anchal Sasan has defaulted in performanc®
of any duty imposed on it by or under this Act or
any other law for the time being in force they may
by an order in writing fix a period for the due perfor-

- mance of the same. '

(3) If such duty is not performed within the
eriod fixed by the State Government under sub- -
section (2), the State Government may appoint some
person to perform the same and may direct that the
expenses of performing it, including a reasonable
" remuneration to the person so appointed, shall forth-
with be paid cut of the Anchal Fund.

(4) If such expense and remuneration are not
so paid within a reasonable time the State Govern-
ment may make an order directing the person having
the custody of the balance of the Anchal Fund to
make payment therefrom either in whole or in part
as the State Government may direct.

Gonmnl?ry 244, If an Anchal Sasan makes default in the

B Anohal payment of any sum, the amount whereof is fixed

Fond. or has become payable by virtue of any order
made by the State Government or by any authority
other than the Anchal Sasan in exercise of any of
the powers conferred by this Act or any rule made
thereunder, the State Government may make an
order directing the person having the custody - of
the balance of the Anchal Fund to make such pay-
ment either in whole or in such part as is possible
from such balance : '

Provided that no arder shall be made by the
State Government directing payment of any amount
until an opportunity has been given to the Anchal
Qasan concerned to show cause why such order
shall not be made, unless the Btate Government
considers that the Anchal Sasan has already stated,
or had already ample opportunity of stating ite
cage. -

E?mehs;lion 245. (1) If in the opinion of the State Govern- -

Sabhs. ment any Anchal Sabha persistently makes default in
the per%rma.nee of the duties imposed on it byor
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under this Act or any other law for the time being .
in force or exceeds or abuses its powers, they may
state the grounds for such opinion and call upon
the Anchal Sabha within such time as may be speci.
fied to show cause why it should not be superseded.
On consideration  of such explanation as may be
submitted by the Anchal Sabha within the time
specified, the State Government, in case they decide
to supersede the Anchal Sabha, shall notify their final
orders in the Gazette,

(2) When an Anchal Sabha is superseded under
sub-section (1) the following consequences shall
ensue——

(a) all Members of the Anchal Sabha and
Members of all Committees constituted under this
Act shall from the date of the said notification be
deemed to have vacated their seats or o ffices :

(b) pending the formation of another Anchal
Sabha the State Government may nominate an officer
not below the rank of a Deputy Collector to
exercise all the powers on behalf of the Anchal Sabha
subject to such general orders or special directions
a8 the State Government may from time to time
issue in this behalf, '

Re-eleotion 246, (1) Immediately after issue of a notification
under sub-section (1) of section 246 the State Govern-
ment shall direct that the election shall be held

- forthwith and the Anchal Executive Officer shall
thereupon be competent to hold the election for
filling of the vacancies in the preseribed manner.

(2) It after fresh election held under sub-
section (1) the Anchal S8abha so elocted makes default
in the performance of duties imposed on it by or
under this Aot or any otherlaw for the time being
in force or exceeds or abuses its powers, the State
Government may follow the procedure laid down in
the foregoing section and supersede the Anchal Sabha
for a specified period not exceeding three years.

Eaquiry iato 247. (1) When the State Government directs

the ffeiss  an enquiry to be maade by any of their officers in the

Sasan. affairs of the Anchal Sasan under the provisions of
this Act, the officer holding such enquiry shall have
the powers of a Civil Court under the Code of Civil
Procedure, 1908 to take evidence and %o compel v of 1908
the attendance of witnesses and the production of '

documents for the purposes of the enquiry.
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. {8) The State Goverment mey make orders a8 " i

to the costs of the inquiries made under sub-section (1)

~ and as to the parties-by -whom and ‘the funds out
- of which they shall: be: paid; and -such due may,
..on the applicstion of the State Government or of any
- person named ' therein, be realised as an. arrear of
--land revenue. B \ -

Rightof 248. Any officer authorised by theState Govern.
Siead © ment in this behalf shall be entitled to attend any
meetings. meeting of an Anchal Sabha or any Committee

constituted under this ‘Act and address it on any .-
.. matter aﬁecting the work of any department in which - -

" he is  concerne

Protestion 0949, When the Collector or any person appointed
action. by the State Government lawfally takes action - for
"~ an'Anchal Sasan under the provisions of this Act or

the rules made thereunder, he shall have all such

1 powers a8 are necessary for the purpose and shall be

_ entitled to the same protection under this. Act, as the

. Anchal Sasan or its. officers or employees, - whose

. powers he is exercising have and. the compensation

_ ghall be recoverable from the Anchal Fund by any

person suffering damage from the exercise of .such
powers to the extent, as if the action had been taken

' by the Anchal Sasan or its officers or employees. '

Dolegation..,,- 950. The State Government may by notification B

of powersof guthorise any person or authority to exercise in regard

Govenment. o' any Anchal Sasan any one or more of the powers .~ -

vested in them by this Act except the power to make
rules, the power to determine contributions payable

- and the power to sanction' prosecution under sec-

. tion ‘75 and may in the like manner withdraw such '

* authority. -
CHAPTER XVI
PROCEDURE AND PENALTTES
Procedure . 20%1. Except as otherwise expressly provided “

for recovery under this Act and without prejudice to the provi-

of dues. ° ginng of any law for the time being in foree for the

realisation of dues, all dues, costs, damages, compen-

sation, penalties, charges, fees (other than school

-fees), expenses, rents (mot being rents for land and

Puildings demised by the Anchal Sasan), contribu-

tions and other sums which under this Act or any

other law or rules or bye-laws made thereunder are

. due from any person to- the Anchal Sasan may be
~.ipécovered in the prescribed manner. SR
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282. No- distraint shall be made, and mno suit
shall be instituted, and no prosecution shall be
commenced, in respect of any sum due to the Anchal
Sasen under this Act except dues in connection with
land revenues, rents and oesses under this Act,
after the expiration of & period of three years from
the date on which distraint might Lave been made,
a suit might have been instituted or prosecution
might have been commenced, as the case may be,
in respect of such sum,

253. Exoept a8 otherwise expressly provided in
this Act, no court shall take cognizance of any
offence punishable under this Act or amy rule or
bye-law made thereunder, except on the complaint
of the Anchal Executive Officer or some person
authorised either generally or specially by the Anchal
Executive Officer in this behalf,

254, The service of every notice under this Act
on any person shall, in all cases not otherwise specially
provided for in this Act, be effected in the prescribed
" manner by an Anchal Officer or employee authorised
by the Anchal Sabha in this behalf, or on such terms
as may be agreed by the Anchal Sabha in this behalf,
byany officer or employee of the State Government.

2585. No person shall without authority in that
behalf remove, destroy, deface or otherwise obliterate
any notice exhibited or any sign or mark erected, by
or under the orders of the Anchal Sabhe, its Chair.
man, or the Anchal Executive Officer. -

2566. No suit or prosecution shall be maintainable
against any Anchal Sasan established under this Act,
or any person acting under the direction of any such
Anchal Sasan, or any employee of the Anchal
Sasan in respect of anything lawfully and in good
faith done under this "Act or any rule or bye-law
made under it.

~ 2B7. (1) No suit shall be instituted against any
Anchal Sasan established under this Act or against
any Member, officer or employee thereof, or any -

rson acting under the direction of any such Anchal
asan, officer or employee, for anything done or
urporting to be done under this Act, or any rule or
ye-law made under it, until the expiration of two
- months after notice in writing, stating the causé of
action, the name and the place of residence of the
_ intending plaintiff and the relief which he olaims,
has been, in the case of an Anchal Sasan delivered or
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left atits office, and in the ocase of any Member,
officer, employee or person as aforesaid, delivered to
him or left at his office or usual place of residence.

{2) Every such suit, unless it is a suit for the
recovery of immovable property or for the declaration
of title thereto, shall be dismissed unless it is institu~
ted within one year from the date of cause of action
and unless service of notice as aforesaid is admitted
or proved.

{3) Nothing in this section shall be deemed to
apply to suits instituted under section 5¢ of the
Bpecific Relief Act, 1877. : AstIef18TY

Componnd. 258. (1) The State Government may by rules

lag of ot gmpower the Executive Committee to accept from
any person against whom a bona fide suspicion
exists that he has committed an offence againsy
any provision of this Act or any rule or bye.law
made thereunder, & sum of money by way of
composition for such offence. '

(2) On payment of such sum of money the
suspected person shall be discharged and no further
proceedings shall be taken against him in regard
to the offence or alleged offence so compounded.

(3) The State Government may by rule specify the
offonces which shall be compoundable and the power .
under sub-section (1) to accept composition for
alloged offencos ‘may be given either generally in
regard to all such offences or particularly in regard
only to specified offence or offences of a specified
“class,

Dimbitity ot . 259, The Chairman, Vice-Chairman, or any
Chairmas, member of the Anchal Sabha, or of any of the
m‘::. oo committees constituted under this Act, may, with
being logal the provious sanotion of the said Sabha, appear
Poapponr in 88 & legal practitioner on behalf of the Anchal
cortainlegal Sagan in any suit or legal prooeedings to which
proceeding®. ¢he Anchal Sasan is a party, but shall not in any

such suit or proceedings appear against the Anchal

Sasan.

Power to 260, (1) If any Grama Panchayat, Municipality -
provide for or Notified Area Council in the Anchal defaultsin '
parformance nerforming any duty imposed on it by or under this
in defaultof Aot or does not comply with any orders passed under
Chote oo, the provisions of this Act or the rules or bye-laws

made thereunder, the Anchal Sabha may after

giving reasonable opportunity to such Grama

*
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Panchayat, Municipality or ' Notified “Ared’ Couricil
%0 represent its case within ‘a ‘specified time and
after due consideration thereof by resolution fix a
period for the performance of that duty or -com-
pliance with the said order. P

. (2) If such duty' is not performed or ‘the -order
i8'not complied with within the time so fixed, the
Anchal Executive Officer may, by himself or by any
person authorised by him in this behalf, carry out
the same and may direct that the expenses inecurred
in that bebalf including a reasonable remuneration

. to the person appointed to perform the same -ghall
- be a charge on the Funds of the Grama Panchayat,

Certifled
eopivs,

Pormisxion

10 uss certi
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Municipality or Notified Ares --Cou_nc_il, as the cagse .

may be,

(8) If such expense and remuneration are nct
paid as directed the Anchal Executive Officer may
make an order directing the person having the
custody of the Fund of the Grama Panchayat,
Municipality or Notified Area Council, to make
payment -therefrom and such person shall make
payment forthwith as directed,. . .

(4) The Anchal Executive Officer or ‘any person
carrying out the directions under this section shal
have  the same protection under this Aot as the
officers or employees of the Anchal Sasan carrying
out the duties of the Anchal Sasan, S

. 261. A copy -of any receipt, application, - p]a,ni
notice, order, entry in a register or other document

in the possession of an Anchal Sasan shall, if duly °

certified by the legal keeper thereof or other Person

authorised by any rule ér bye-law in this behalf, ber. .. - .-
received as prima. facie evidence of the existence of .- .
the entry or.document. and shall be . admitted ag
evidence -of the matters and transactions therejn
recorded in every .case, in which, and to the same .

extent, as the original entry or decument would, if
produced, have been admissible to prove sach -

matters. _ _ oo
262. No officer or employee of an Anchal ‘Sasan

shall in any legal preceeding, to which an Anchal
Basan is ‘not a -party, be required to, produce any

register or document, the contents of which oanbe
proved ‘under .the preceding section by a certified -
€opy, or to appear as a witness t0 prove the. matters

and transactions recorded therein unless by orderof =

the Court- made ‘for special cause, .
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1397 -
203 (1) Whoever—~ -~ - = ..

() contravenes any . 1,1‘07131011 of. a.ny of the
sections. speczﬁed in the first column of the

Schedule V ;

(B) oontra.venes any rule or arder ma.de under.
any of the said specified section ; or.. :

(c) fails to comply with any d1reetubn Iawfully "
given to him or any requisition ' lawfully “made wupon,
him under or in pursuance of the prowsmns cﬁ’ ﬁhe"
said sectlons, =

shall be pumsha,ble with '...-'a : ﬁne :xirhi'oh my
extend to the amount mentioned in that behalf in
the fourth column of the aa.id-Schedule.

{2) Whoever after ha.vmg been oonwcted of—

__ (a) contravening a.ny provxsmn of the sections
specified in the first column of Schedule VI dr

_ (b) contravening any rule or order: made unde?'
any of the said specified sectionsyor - L

- (c) failing to oomply ‘with my dn‘ectlon
lawfully given to him or any requisition lawfully
made upon him under or in pursuamee of a.ny 0f ‘ahe'
said sections ; _

continues to contravene~ the saad 'p"rbw,sioﬁ; or'
to neglect to -comply - with  the eaid
directions, or requisition, as the case may be, shall be
pumsha.ble for each day after the previous date of.

- conviction during which he continues so to offend,

with a fine which may extend to the amount
mentioned in that beha]f in- the fourth column of
the said Schedule. -

- (3) Whoever is convlcted ofan oEence ior whlch
punishment has not been provided for under sub-,
section (1) shall be punishable with a fine whmh
may extend to one hundred rupees.

‘(4) If the oﬂ‘enee is a contmmng one and ho'
provision has besn made under sub-section (2) above
for penalties for the continuingoffenve, 'a person

guilty of the continuing offence. shall be liable Lo a ... i %

further fine not -exceeding five rupees for every day
during which the said oifence 15 contmued'-- after
conviotion, Crelidean e g ot
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264, Whoever disobeys or fails o comply with
'any lawful direction given by any written notice
issned by the Anchal Executive Officer under any

power conferred by this Act; or the rules made

thersunder, or fails to comply with the conditions
subject to which any permission was given to him

by the Anchal Executive Officer under any power
so conferred, shall, on conviction before a Magistrate

if the disobedience or failure is mnot an offence
punishable under any other section, be liable to a

fine not exceeding one hundred rupees and to 8.
further fine not exceeding five rupees for every day’
during which the said disobedience or Jfailure

continues after conviction...

CHAPTER XVII

- APPEAL AXD REVISION

265. (1) Unless specifically provided for by or
under this Act, any person aggrieved by any order
passed or direction made under this Act or under
any rule or bg:;la.w made thereunder, may prefer
anp appeal within thirty days after the communica-

tion of such order before an officer not being below .

the rank of a Deputy Collector specially authorised

in this behalf by the Collector :

Provided that if the original order is pa.s's.ed
by the Anchal Sabha or the Executive Committee,
an appeal shall lie to the Collactor. .

(2) The appellate authority provided in sub-
section (1) shall have the same powers as are vested
in & ecourt under the Code of Civil Procedure, 1908.

(3) The appellate authority may, after hoearing
the person aggrieved and the Anchal ga.san, pass such
order a8 it may deem fit.

{(4) The appellate authority may stay execution
of the order or direction pending the decision of the
appeal. ' o

(5) The apge]late authority may for sufficient
reason extend the period of limitation specified in
sub-section (1). _ __

266, (1) The Collector may, either on his own
motion or on the application of the party aggrieved
by an order of the appellate authorities in the
foregoing section call for the record of such order
for the purpose of revision : SRS

V of 1508
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Provided that mno such application shall be
rejected summarily unless the applicant has had a
reasonable opportunity of being heard im suppert
-of the same.

(2) On receipt of the record the Collector may
make such enquiry or camse such enquity to be
“made; and subject to the provisions of this Act, may
pass such orders thereon as he thinks fit.

(3) The Collector may stay execution of the
" order or direction pending the decision of the revision.

(4) An application by an aggrieved party under
this section shall be filed within thirvy days of the
receipt of the order in appeal. '

Costa '267. (1) The authority deciding the appeal or
revision under the preceding sections shall have power
- to award costs at its discretion. - '

(2) Costs awarded under this section to the
Anchal Sasan shall be recoverable by it as if they
-were arrears of land revenue due from the appellant
or the petitioner. -

(3) If the Anchal Sasan fails to pay any. costs

" awarded to an appeliant or petitioner under this

section within thirty days after the date of the

communication of the orders for payment thereof,

the authority awarding the costs may order the peraon

having the oustody of the Anchal Fund to pay the
amount. _ :

Barto - 968. No order or direction under this Act, rules
aolion b3 s OF bye-laws thereunder, shall be questioned in any
other manner or by any other authority than what is
provided in the Act, rules, or bye-laws and in this

‘Chapter.
CHAPTER XVIII
RULES AND Bim_-mws
powerof - 260, (1) The State Government may ‘make rules
Bate oy 10 CBITY Ob all or any of the purposes of this Act

Government | % inconsistent therewith and preseribe forms for
any proceedings for which they consider that a form
.ghould be provided. .. -~ S
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w4 2y In particular 4nd without jpréjudice to the
“generality of the foregoing power, they: shall lave
“power o ‘make rules with reference, if -NOCessATy
to the varying foircumstances of different. local

¥4 <! (i) a8.to the sale, lease er-alienation - of public

“.places,. land - or. other .immovable property belongin

to, vested in or under the-management of, an Anchﬁ
Sasan ; ._ .

e -'(s'?i') a8 to the payment of remuneration. and
allowances to office-bearers, and members in connec-
“tion' with their duties underthis Act; -~

foe

(#) as to the conditions on which loans may
~be granted by an Anchal Sasan to its employees ;

- n(w) a8 to. the- 5ppoiﬁ.tment-=' and payment  of
auditors and as to the adeption of preasudit system
wnd a8 to the disposal of audit notes and the removal

“of sudit objeotions ; B S

S ;E-_(v)-aa= to the fees which may be charged for
licenses and the procedure for the grant and revo-
cation of licenses and all _necessary matters in this

regurdy

. pulsory vaccination 3 - » S

. .. (vt} as to the composition of offences ;

-{vitd) as to the mode of entry into and execu-
. 4ing contracts on - behalf of the Anchal Sasan and

-the authority on which ‘money may be paid from. ©

. the Anchal ;and -

(i) as to the procedure to be followed in
correspondence between the State Government and
Anchal Sasans generally for the guidance of Anchal
Sasan and Government officials in all matters conneg.
ted with the administration of this Act ;

(z) as to rﬁattéfé in ivhich under this Act the
State Government hinve power t¢ make rules.
"% (8) All rules mado under sub-soction (2) shall be

;q;ibjjt__ar'c_t-' to the gof;'@iitiOI_l__of previous publication. -

i (4) In:making any role under sub-section (2) the
State Government may direct that a breach thereof
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shall be punishable with fine which may extend to
fifty rupees and ifit is a continuing offence, for
every day it continues beyond the date of conviotion,
s fine which may extend to five rupees per day for
the period the offence continues.

270. (1) An Anchal Sabha may, and if required
by the State Government shall, make bye-laws and
regulations from time to time for carrying out the
provisions and intentions of this Act an without
prejudice to the generality of the foregoing power,

‘may make provision for the following matters,

namely :—

(¢) the exercise by the Anchal Executive
Officer or any other officer or any of the employees
of the Anchal Sasan -of the powers conferred upon
the Anchal Sabha by this or any other Act for the
time being in force and the conditions and limitations
subject to which such powers may be exercised ;

(1) the maintenance, management and control

of all compulsory - and discretionary matters

administered by an Anchal Sasan under $this Act;

(443) protection from injury or interference
with the property of the Anchal BSasan or the State
Government. _

(2) In making any bye-law under sub-section (1},
the Anchal Sabha may direct that a breach of it shall
be punishable with fine which may extend to fifty

- rupees and if the breach is & continuing one, with a

Draft publie

eation of
bye-laws
and regulas

tions,

further fine which may extend to five rupees, per
day for the continuance of the breach after the first

conviction.

971. The power to make bye-laws under this Act
is subject to the condition of the bye-laws being
made after previous publications, and to the follow-
ing further conditions, namely :—

(@) draft of the bye-laws shall be publi-

~ ghed for such time and in such manner as the

State Government may specify in this behalf ;

() for not less than one month during such
eriod a copy of such draft shall be kept in Anchal
ffice for public inspection, and every person shall

be permitted at any reasonable {ime to peruse the
same free of charge. _
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E‘f’mg:“ 272. (1) No bye-law made by the Anchal Sabha

andpubli- under this Act shall have any validity unless and *
sion. until it is confirmed by the State Government,.

{2) Before confirming any such bye-law the "
State Government may modify it.

(3) The State Government may cancel the
confirmation of any such bye-law, and thereupon
the bye-law shall cease to have effect.

'{4) All bye-laws made and sanctioned under this
Act shall be published in the Gazgstte,
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SCHEDULE L

ENACTMENTS REPEALED

(See section 2)

Number and years Short title Extent of repéa'.l
1 2 3
Bengal Act III of 1885 Bihar and Orissa Looal Self- The whole
Government Act, 1885,
Bengal Act V of 1908 Bengal Local Self.Government | The whole
(Amendment) Act, 1908,
Bihar and Orissa Act V of 1920| Bihar and Origsa Looal BSelf- | The whole
_ Government {Amendment) Act,
_ 1920,
Bihar and Orissa Act T of 1923 [ Bihar and Orissa Local Self- | The whole
Giovernment {Amendment) Act,
. 1923.
Bihar and Orissa Aet TIT of | Bihar and Orissa, Local Self- | The whole
1932. Government {Amendment) Act,
1932,
Bihar and Orissa Aot V of | Bibar and  Orissa Loeal Self- | The whote
1935, ' Government (Amendment) Act,
1935.
Madras Act *XIV of 1920 .. The Madras Loocal Boards Act, | The whole
1920. _ :
Origsa Act VI of 1939 The Sambalpur Looal Self-Govern- | The whole
ment Act, 1932
e T
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SCHEDULE It
.ExscrumNts AMENDED
( See section 2 )

e .
- L

Number and years

Short title

Extent of amendment
1 2 3
! v
XVI of 1852 Orissa  Agriculture | 1. For clause (¢} of section 1 of the Act
Act, 1951, the following shall be  substituted,

namely :—

* {¢) It shall come into foree in any area as
soon ag the area is declared an Anchal
under gection 4 of the Orissa Anchal
Basan Act, 1956,

2. The following shall be inserted as
clause (g} {4) of section 2, namely :—

“ {@)(¢} Anchal, Anchai Sabha and Anchat
Sasan shall have the same meanings as in
the Orissa Anchal Sasan Act, 1955 7.

3. For clanse () of section 2 the *following
shall be substituted, namely :—

P« (dy. Committes > means the Anchal
Agricultural Executive Committes of the
Anchal conoermed .,

4. The following shall be inserted as clause
() (¢) of section 2, namely :—

“{g)(#) Grama Panohayas and Grams Pancha-
yat Area shall have the same meanings as
in the Orissa Grama Panchayate Aoct,
1948 .

6. For * Distriet Agriculiural Executive
Committee *” wherever it oacurs substitute
¢ Anchal Agricaltural Executive
Committes . -

6. Hor section 7 of the Aot the foliowing
shall he substituted, namely -

Development of an Anochal shall be
the Anchal  Agricultural Executive
Committee for the Anchal and shall
. function as the exeoutive agency for
carrying out the purposes of Chapters IIT,
IV, V and VI of this Aect ; _

Frovided that in case an Anchal Sabha is
superseded under the provisions of the
Anchal Sasan Act, 1955, the officers nomi.
nated by the State Government undaer
clause () of sub-section (2) of section 245
-of the said Act pending the formation of
another Anchal Sabha, shall discharge |the
fonetions of the Anchal Agricultural
Executive Committee as  hereinbefore
spocified. :

e P

“7. (1) The Committes for Agrioulture and

?
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%

XVI of 1662

»

Lk

Orissa  Agriculture
Act, 1951—concld.

(2) A member of the Anchal Agricultural
Executive Committee shall continue to
hold office only as long as he continue to
be & member of the Committee for Agri-
culture and Development of the Anchal,

{3) The Anchal Agriculture Officer shall by
the Executive officer of the Commities
and the said officer shall exercise such
powers of the Committee as may be
prescribed.

(4) The Committee shall be competent to
move the Board to take any action to
carry out the provisions of the Act and
ghall comply with any direction issued by
the Board from time to time,

{5) Ta the exercise of ifs powers as the
Anchal Agricultural Executive Commibtee
the Committes' for Agriculture and
_Deovelopment of an Anchal shall not Le
liable to any of the obligations imposed
by the Orissa Anchal Sasan Act, 1956, but
shall be controlled by the jrovisions of
this Act and the rules made thereunder’’.

7. For section 8 of the Act the following
shall be substituted, namely :—

«8.(1) Every Grama Panchayat in the Anchal

shall bo the Kirusi Samiti for the Grama .
Panchayat area. These Krusi Samitis
shall be the agencies through which the
Committee shall ordinarily function. Im
areas where there are Krusi Samitis the
Committee shall consult the Krusi Samitis
concerned before taking any section under
Chapters IIY, IV and VI. The function
of the Krusi Samitis shall be sach as may
be prescribed.

(2) In the exercise of its powers as & Krusi
Samiti a Grama Panchayat shall not be
lisble to any of the ohligations imposed
by the Grama Fanchayats Act Dut shall
be controlled by the provisions of this Act
and rules thereunder”,
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SCHEDULE III

MuniorpaLITIEs EXOLUDE
( See section 4 )

1, Cuttack Municipality

¢, Puri Munteipality

3. Berhampur Municipality
4, Balasore Municipality

=

. Sambalpur Municipality

SCHEDULE IV

{ Minor ¥ForEsT ProDUGR )

[ See sub-section (3} of section 14 ]

1. Patal Goruda ( Rawevolfla Serpentina ) ¢
2. Kendu leaves o

3. Lao B
4. Khair
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SCHEDULE ¥V

ORDINARY PENALTIES
[ 8ee section 263 (1) ]

et ——
$ootions | Sub- Subject Fine which may.
sections be imposed
1 2 3 4
o :

183 Discbeying notice prohibiting the use of water | Five rupees
to which public have access.

185 (1) | Failure to obey notice to clear or cleanse buil- Ditto
ding or land in fithy state or overgrown with
noxious vegetation.

(2) Failore %o obey to cleanse or disinfect the Ditto
building. . :

188 (3 Disobeying direetion to disinfect clothing, bed-|. = Ditto

" ding or other articles likely to retain infection,

189 Failure to obey notice fo close public places | One hundred
during the prevalence of any dange. ous rupees.
epidemic disease.

150 (1) Failu:ie to register any place for the disposal of | Ten rupees
dead.

(3) | Disposal of dead bodies at any place other than | Ditto

: a tegistered burial ground.

191 (1) | Opening or using any place for the disporal of | Fifty rupoes
the dead without license from Grama Pancha- ‘

at.

192 (2) nglure to obey notice prohibiting use of any | Ten rupees
burial or burning ground.

- 202 Unlawful building of wall or ereeting of fence { One hundred
in or over any public road. rupees,

203 {1) [Failure to take down, secure or repair dangerous | Five huudred
structure adjoining a publie road. rupees.

204 (1y | Allowing doors, ground floor window to open| One hundred
outwards upon any public.road without license, rupees.

{2} | Disobedience of notics to alter doors, gates, ete. Ditto
with a view to preventing projection over
public road. )

205 (1) | Failure to obey notice to secure lop or cut down| Fifty rupees
dangerous trees.

206 n Failure to remove or alter encroachment obstruc-| Two hundred
ting view of traffic. rupees.

208 Disobeying the direction to discontinue the| Fifty rupees

* work of dangerous quarries.

209 Helling, removing, destroying, lopping or strip- Ditto
ping bark or leave or otherwise dangerous
trees growing on roade or lands wested in|
Anchal Sasan. _

256 Removal or obliterstion of notice exhibited by Ditto
or under orders of an Anchal Sabha, its
Chairman or Anchal Executive Officer.




SCHEDULE VI
PENALTIES FOR OONTINUING BREACHES
[ See section 263 (2) ]

Daily fine which

Sub-
Section | section Subject wmay be imposed
or clause '
1 2 3 4
186 (.1) Failure *to obey notice to clear or cleanse | Five rupees
building or land in filthy state or overgrown | -
with noxions vegetsation.
i (2) | Failure to obey to cleanse or disinfect building Ditto
188 | (3) | Disobeying direction te disinfect the clothing, Tritto
' bedding or other arbicles likely to retain
‘ infection. . '
' . .
| 189 .« | Failure to obey notice to close public places | Twenty rapees
i during the prevalence of any dangerous
epidemic disease. -,
5 191 (1) | Opening or using any place for the disposal | Ten zupees per
| of the dead without license from Grama | every occasion, .
Panchayat. '
| 202 Unlawful building of wall or eresting of fonce | Twenty rupess
in or over any publie road.
203 (1) | Failure to take down, seenre or repair demgorousi Twenty rupees
- structure adjoining a puflic road. .
204 (1} | Allowing doors, groﬁndﬂoor windows to open | Five rupees
’ oatwards upon any pablic road without license.
; {2) | Disobedience of noice fo alter doors, gates, ete., Ditto
with a view to preventing projection aver
publia road.
206 (1) | Failure to obey notice to seocurs, lop or cut down Ditto
dangeroys trees. ’ '
206 (1) {Failure to remove or alter encroachment Ditto
obstruoting view of traffie.
208 Disobeying. the direction to djséontinuqa the

work of dangerous quarries.

Ditto




